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Chamkaur town point to the existence
of an ancient town at that site;

(b) if so, what is the estimated age
of that ancient town; and

(c) whether there is any difficulty
in carrying out a proper excavation at
that place, if so, what is that difficulty? °

Tue MINISTER ror EDUCATION

aAaND NATURAL RESOURCES aND
SCIENTIFIC RESEARCH (MaULANA
ApurL Karam Azap): (a) Yes.

(b) 2000 B.C.

(c) Yes, the congestion of modern
buidings in the area.

STATEMENT RE STARRED QUES-
TION No. 434

Tue DEPUTY MINISTER FoOR
HOME AFFAIRS (Sur1 B. N. DaTar):
With your permission, Sir, I shall
confirm what I stated a little while ago
subject to correction, regarding
starred question No. 434.

Locally recruited persons who were
drawing Andaman Special Pay on
22nd January 1951 are still drawing
this allowance. This has not been
withdrawn from them. Only persons
recruited locally after 22nd January
1951 are not eligible to this special
pay.

PAPERS LAID ON THE TABLE

MINISTRY OF FINANCE (REVENUE
DivisioN) NOTIFICATIONS

Tue DEPUTY MINISTER ror FI-
NANCE (SHR] M. C. SuaH): Sir, I beg
to lay on the Table a copy of each of
the following papers under section 38
of the Central Excises and Salt Act,
1944: —

(i) Ministry of Finance (Reve-
nue Division) Notification
No. 1-Central Excise, dated
the 8th January, 1954.

(ii) Ministry of Finance (Reve-
nue Division) Notification

[ 21 APRIL 1954 ]

Bill, 1954 3600

No. 3-Central Excise, dated
the 11th February, 1954.

(iii) Ministry of Finance (Reve-
nue Division) Notification
No. 6-Central Excise, dated
the 28th February, 1954.

(iv) Ministry of Finance (Reve-
nue Division) Notification
No. 7-Central Excise, dated
the 19th February, 1954.

[(i) to (iv) placed in Library. See
No. S-112/54.]

THE APPROPRIATION (No. 2) BILL,
1954—continued.

Mgr. CHAIRMAN: We shall now
take up further discussion on the Ap-
propriation Bill.

SHrr T.
Chairman,
(No, 2) Bill,

BODRA  (Bihar): Mr.
in the Appropriation
1954, I find that the
hon. Finance Minister has set
apart 4 crores 36 lacs and 95
thousand rupees for the tribal areas,
and this sum is expected to be spent
over 8 lacs of tribals who are spread
over 16,000 square miles. It may be
argued on behalf of the Government
that’ a larger sum could not be voted
for paucity of funds. But at the same
time, can we afford to ignore the
tribal areas? I beg to remind the
House, that this area has got its own
gtrategic and political importance. In
October 1953, there was an unfortu-
nate incident at Achingmori in the
Tagin area in which a small party of
civil officials and Assam Rifles was
get upon by tribesmen. Some persons.
were Kkilled and several held as hos-
tages; arms and ammunition were
also lost. Three columns were later
gent to the area and they successfully
completed their mission by January
1954 and there were casualties on
poth the sides. Our Finance Minis~
“fler must have kept in view thelosy of
officials, arms and ammunition which
might be valued at more than 4
crores of ruj.ees.
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After all, what are the reasons be- |
hind all these? Why is there a !
separatist tendency in the tribals?
Why does the administration of the
tribal people appear baffling to the
Government of India? 1 am myself
a tribal and in my opinion, I can very.
well ventilate the grievances of the
tribals. The tribals are not less pat-
riotic than any other Indians. They
are the flesh of flesh and bone of bones
of Mother India but there is discrimi-
nation against them. We have a feel-
ing that the tribals or aboriginals ap-

pear to be not wanted anywhere.
Aboriginal leaders, lawyers, advo-
cates, magistrates, judges and offi-

cials who are acquainted with the
manners, customs, languages, and
culture of the tribals are not wanted
anywhere here in India, Even the
British Government never shot down
the tribals on flimsy grounds but
here, unfortunately, we are shot down
in the Tribal and the Scheduled
Areas. Now, do the tribals exist to
be treated as animals, fit to be shot
down, or do they exist there as full-
fledged Indians with all the rights
and opportunities which are open to
other Indian members who are much
more advanced than the tribals? We,
the tribals will stand to safeguard
the interests of Mother India in times
of war and in times of any other
emergency but today when we abori-
ginals want bread, will you give us
stones? When we aboriginals cry
hoarse for equal chances and oppor-
tunities in life to develop ourselves in
our own way, will you slam the door
against us?

I would like to point out that a
provision of Rs. 15,19,400 has been
included in the Budget Estimates for
the year 1954-55 for the mental hos-
pital, Kanke, Ranchi, where there
are less than 300 patients. When this
sum of over Rs. 15 lakhs can be set
apart to be spent on insane persons,
is it not surprising that the Govern-
ment should think of spending Rs. 55
only on a member of the Tribal
Area, simply because he happens to
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ward, illiterate and unsophisticated?
Rs. 4 crores is too meagre and inade-
quate a sum for ameliorating the con-
ditions of tribals so far as their edu-
cational, public health, medical, vil-
lage roads and other problems are
concerned. A tribal is tired of vain
promises and pious wishes given to
him from time to tune from the Press,
the platform and in conferences and
discussions. He wants himself to be
treated as one of the sons of India
and the moment the aboriginal finds
actions of discrimination and shabby
treatment, he gets very much depress-
ed and becomes the most fierce
fighter for separation and this separat-
ist tendency has been shown during
the last general elections of 1951 in
all the Scheduled Areas and the Tri-
bal Areas. A cursory glance at the
report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
will prove that except that many of
the States were visited, and road mile-
age covered, and travelling allowance
made, nothing concrete has been done
so far. Five Regional Assistant Com-
missioners were appointed but for the
tribal candidates the doors of these
appointments were closed, not for
lack of suitable candidates but per-
haps the policy of the Government
was not to take the tribals in high

offices. Is this not discrimination?
I would also like to refer to the
conference of the 7th, 8h and 9th

June 1952, concerning Scheduled
Tribes and Scheduled Areas which
was Inaugurated by the President
and addressed by the Prime Minister
and the Home Minister, and attended
by the Chief Secretaries of the various
States. Many useful discussions were
held and recorded but they are yet
to be honestly implemented. We the
tribals look up for the honest imple-
mentation of Government schemes but
tc our utter disappointment we find all
our hopes dashed to pieces. You can
gain the confidence of the tribals on
the first day when you look like a
good missionary coming to our salva-
tion, but the moment we the tribals
find in you that you do not want to
practise what you preach, that you
speak something, write something and
do something, you lose our confidence;
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the Government should take
that it has lost the confidence of the
tribal and to regain that confidence
will be a thousand times more gigan-
tic than the Damodar Valley Corpora-
tion or the Kosi project and certainly
it will be much more expensive too.

Appropriation of such meagre funds
will result in the political murder of
the tribals. Take the example of the
census. In 1941 the tribal population
was 248 lakhs but in 1951 it is only
167 lakhs. In ten years’ time the
tribal population instead of showing
an increase of 10 per cent. on the
total, appears to have died out to the
extent of 81 lakhs. That means that
the tribal population is being wiped
out at the rate of eight lakhs per year.
As a consequence of this ,the tribals
have lost 8 seats in Parliament and
81 seats in the State Assemblies and
who cares to be responsible for the
loss of 81 lakhs of tribals within a
chort period of ten years?

Now, let us take education. Edu-
cation plays a great part in the build-
ing of a nation and it is only the
educated people who can be the most
effective people. As the fribals are
uneducated, they are not getting due
representation anywhere in the map
of India and in the great many Gov-
ernment schemes of their own coun-
try. Provisions for scholarships are
made by the Government of India
for the tribals but they never reach
the students. For example, take the
case of Ursuline Convent, Ranchi.
The Catholic Church which has been
working among the tribals in the
Scheduled Area of Bihar, started col-
lege sections for girls’ education in
the Ursuline Convent, Ranchi, pro-~
viding first class buildings, professors
and teaching, but the State of Bihar
did not like this action of the mis~
sionaries. The Patna University re-
fused to grant affiliation to it. The
girl students of the First Year class
who had secured admission in July
1953 and had applied for the Gov-
ernment of India scholarships, were
not given any scholarships perhaps on
the ground that these girls had se-
cured admission in the Catholic Mis~
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As a result of this
whatever money was sanctioned by
the Government must have lapsed on
31st March 1954.

I would also draw the attention of
the Government to the Report of the
Ministry of Education for 1953-54 in
which under the heading Inland
Scholarships for the Scheduled Tribes
it is mentioned that 117 cases are
reported pending on the flimsy ground
of want of information, which infor-
mation could have been  had
on a mere writing of a D.O.
letter to the State Government con-
cerned. And how many Scheduled
Tribe candidates have been awarded
overseas scholarships? Just now my
hor. friend has stated that more than
3,000 students are already studying
abroad. And how many of them are
Scheduled Tribe candidates? Perhaps
the figure is negligible.

Again I protest against giving Gov-
ernment aid to Adimjati Sewa Sangh

which is a non-official body. I come
from Bihar and I know that
this Adimjati Sewa Sangh is not

acting in the interests of the {tri-
bals but they are sowing the seeds
of enmity and hatred between the
Christian and non-Christian  trikals.
Certainly this is not the intention of
the Government of India. My feel-
ing is that the Government of India
should provide adequate sums for the
welfare and administration of the
tribals and should implement their
schemes honestly so that the tribals
may not demand special privileges
and concessions after the period of
ten years is over.

Dr. RADHA KUMUD MOOKERJI
(Nominated): Sir, I am sorry to say
that the Appropriation Bill does not
reveal the principle or the scheme on
the basis of which these appropria-
tions are made; and therefore, it
is very difficult to judge whether
these appropriations are properly
made with reference to any priority
of national needs. In this con-
nection I should like to say that
the statement of appropriation should
clearly show the percentages of the
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total revenue earmarked for different
Ministries and departments. In this
connection I wish to bring to the
notice of the hon. the Finance Minis-
ter the excellent practice adopted in
the budget of the United Kingdom
Government which shows what per-
centage of the total revenue is appro-
priated by different Ministries. For
instance, on Defence, and National
Debt, the appropriation is to the ex-
tent of 9 s. in the £; Defence proper
amounting to a little over 6 s. and
National Debt being a little over 2 s.
Similarly, as regards education; you
have got clearly an account of the
percentages of the total revenue al-
lotted to all these nation-building
Departments. Therefore, I say in the
absence of any such scheme or princi-
ple, it is very difficult to judge pro-
perly the efficacy of the various ap-
propriations made. I am prepared to
show this to the Finance Ministry if
they want it, that is to say, the way
in which the appropriations are shown
in the United Kingdom budget.

My next point is this. I am con-
cerned more with the provision for
Education and also one item of De-
fence. I will first take up the De-
fence budget.

I think that the conditions of de-
fence and security in the world are

materially changing whereas these
appropriations do not recognise the
change, the radical change in the

political atmosphere due to the Pak-
American military alliance. This
military alliance is meant to increase
the military strength of Pakistan and
therefore, we 1n India must review
afresh the conditions of our security
and defence. I should like to say
this, though it is hardly relevant in
the context of the question before the
House, that American opinion is not
to arm Pakistan against India. But
apart from the American assumption
as to the aid, we have repeated utter-
ances made by the Pakistan Prime
Minister and other authorities to the
effect that the immediate purpose of
this military aid of America would be
that it will ease very much the solu-

|

[ COUNCIL ]

Bill, 1954 3606

tion of the Kashmir problem. This
statement has been repeated time and

again, and again quite recently, the
Chief of the Azad Kashmir State
made a declaration in Dacca to the

effect that certainly this military aid
would be of very great help to Pakis-
tan for obtaining an easy solution of
the Kashmir problem. So, what 1
mean to say is this, that despite the
assurances given by the American
Government that this strengthening of
the military position in Pakistan will
not be operating against India. des-
pite all these assurances, I think that
we must take the worst view of
politics and prepare for the worst be-
cause the real fact might be as describ-
ed by the responsible Ministers of Pa-
kistan. I therefore, think that some
change in our own military budget
should be made with reference to the
main issue that confronts the country.

And then, again, as regards the
assurance of the American Govern-
ment that the military aid of America
will not be used by Pakistan against
India, I should like to say this, that
the words ‘defence’ and ‘offence’ may
be variously interpreted, and the
line of division between offence and
defence is very vague. Who is going
to judge whether any operation
undertaken by the Pakistan Govern-
ment is directed against India or not?
The intervention by America to de-
cide that will be construed as a
specific infringement of Pakistan’s
sovereignty. Therefore, I do not
think that it is such a very easy
matter to decide that any action
undertaken by Pakistan is an opera-
tion not aimed against India. I would
only like to discuss, in this connec-
tion, our appropriation for the Navy.
I am afraid that the Navy as an im-

portant limb of the overall defence
forces of our country has been
neglected. It is given only a paliry

sum of Rs. 12 crores in a military
budget of over Rs. 200 crores. I find
from facts and figures that the Pakis-
tan Navy is almost equal to the Indian
Navy although the Indian Navy is
charged with the much more formid-
able task of defending a very exten-
sive coast-line. The Indian Navy
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consists of one cruiser; Pakistan also
has one cruiser; and therefore they
are quits on this account. Then, India
has three destroyers as against Pakis-
tan’s- three destroyers. But, we have
three destroyers on loan; of course,
loaned and old destroyers have their
.own value. I am not a military man
and I do not know of what use will
these destroyers really be in an emer-
gency, these that we have got on
loan. Then we have five frigates as
against Pakistan’s four frigates. We
have six mine-sweepers against Pakis-
tan’s four mine-sweepers. We have
one survey vessel and Pakistan also
Thas got one survey vessel. Therefore,
from the point of equipment, India is

practically approximating to the
naval equ.pment of Pakistan.
The real reason for the imper-

fect development of the Indian Navy
js that the British during their days
depended on their own Navy and did
not care to build up the Indian Navy
as such. Now, we have to think of
rapidly building up our National
Indian Navy. The first requisite for
such a start is the training of the
naval personnel. Unless this task is
undertaken in a responsible manner
much headway cannot be made for
this training course means a period of
five to six years; and, therefore, I
am anxious that the training of the
mnaval personnel should be under-
taken almost at once because it takes
much time for the training. Then,
there should be ample provision for
replacement. Almost all the ships of
our Navy are absolutely out of date.
Qur Navy should be modernized and
the budget should make adequate
provision for such modernization.

Then, at least there should be at
least one aircraft carrier to give a
Navy its central strengtk. Now, 1
understand that full five years are
required to train persons for manning
an aircraft carrier; there are so many
technical subjects to be learnt in a
period of five years; and this period
will be required for manning and
training up the naval personnel for
running the aircraft carrier. The
utility of an aircraft carrier is this. It
can carry forty to hundred aircraft
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and operate as a mobile airfield. The
United States of America has at least
fifty aircraft carriers and the United
Kingdom has twenty; and we have
yet to think of building up one..... .

Pror. G. RANGA (Andhra). Build-"
ing up one, or purchasing one? -
Dr. RADHA KUMUD MOOKER-
JI: I am not sure which. Then,
there 1s another point. The Indian
Navy must be a two-ocean Navy bhe-
cause it has to guard not merely the
western coast—the Arabian Sea—but
also the coast uf the Bay of Bengal.
And, therefore, I say that for both
these requirements—namely, the
building up of the Indian Navy and
its modernization, the provision made
in the budget is, in my opinion, hope-
lessly inadequate and poor especially
under the present changed conditions
of defence and security. Our budget
must move with the times and must
not be a stationary budget; and I feel
that the Finance Ministry are not
taking a dynamic view and a more
realistic view of the situation. If
they cannot do it, let them consult
others; let the whole scheme of de-
fence be recast and better appropria-

tions can then be made.

“

Now, as a person who is deeply in- **
terested in Education, I have +to
quarrel with the provision made for
Education in the budget. Of course,
I know that Education is a State con-
cern and is not therefore very much
the responsibility of the Central Gov-
ernment. A very fundamental fact
in educational development is that
education must be made to depend
more and more upon the principle of
individual treatment; and, on this
subject, I am glad to say that I am
fortified by you, Sir, as Chairman of
the University Commission; and,
therefore, the fundamental principle
of education that you with so much
ability and vision have emphasized is
this that all education must depend
more and more upon the principle »f
‘individual treatment’ and not on the
principle of mass production in educa-
tion or mechanized education.
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Now I will give you some instances.
In the best days of India’s intellectual
history there was the University of
Nalanda. Of course the term for uni-
versity then used was Mahavihara.
The Nalanda University counted 8,500
post-graduate students hailing from
foreign countries in the past like
Korea, Manchuria, China, Tibet and
so on This university counted on its
rolls 8,500 post-graduate scholars who
were taught by 1,510 teachers on the
basis of the proportion of teacher to
taught as of 1:6. Of course this is not
the occasion on which I can expatiate
upon the academic glories and
achievements of this ancient uni-
versity which stand to the credit not
merely of India but also to the credit
of the whole world, because this uni-
versity was the maker of civilisation
of so many foreign countries. Now
modern educational thought is also
turning towards this fundamental
issue in education. You have heard
of the famous Massachusetts Institute
of Technology, the most important
technological institution of the world.
Now this institute of Boston has 1,171
professors to teach 4,874 students, and
these professors teach 900 different
technological subjects in schools, and
the proportion of teacher to taught is
1 : 5, whereas in the technical insti-
tutes of India there are hardly more

than 100 technical subjects taught.
The American technological institu-
don is teaching more than 900
subjects.

Now I will mention another instance.
The Reed College of Oregon in the
U.S.A. has limited itself to the admis-
sion of 600 students only who are to
be taught by 60 teachers on the basis
of the proportion of 1 : 10. And it
is now acknowledged that this Reed
College of Oregon, based upon the
principle of individual treatment in
education, has produced more scien-
tists and Rhodes scholars than those
produced by the universities of Chi-
cago, Columbia or Ohio, in its atmos-
phere of complete freedom, coaxing
out of the individual the utmost
within him. Therefore, the same an-
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cient ideal for the making of man, the
ideal of personal touch between the
teacher and the taught, is operative in
these modern nstitutions.

Then I have to refer to another
instance. It is that of the Phillips
Academy at Exeter in the State of
New Hampshire. Now an ex-studen*
of this school made a very large dona.
tion on the condition that it woulc
provide for one teacher for every ter
boys, 1.e. to prevent mass productior
in education, lest “numbers swamy
humanity”. I therefore plead that if
is time that we radically change ow
fundamental ideas of education, fo
after all the entire future of ou
nation will depend upon how th
younger generations are being buil
up. Every individual, every young
man, is a sacred asset, and we mus
make the most of this asset by mean:
of educational methods which shoulc
be more effective in their scope and
treatment.

Now I once more repeat that hence
forth the Finance Ministry shoul¢
make their budget figures more in
telligible and more understandable i1
their proper significance by applyin
the scheme to which I have referred
the scheme by which the appropria
tions for different Ministries shoulk
be shown in the light of the percent
age they bear to the total revenue
If we had these percentages befor
us, we would have been able at onc
to claim far greater appropriation
and revenue for really more importan
nation-building departments in th
crder of priority to be fixed by th
Cabinet subject fo the approval o
Parliament. And therefore, it is fo
Parliament and the Cabinet to decid
beforehand the principle, on the basi
of which these various appropriation
are to be made as between the differ
ent Ministries. Thank you.

SuHrr S. MAHANTY (Orissa): M
Chairman, I wish to confine my re
marks only to two Ministries, namely
the Ministry of Irrigation and Powe
and the Ministry of External Affair:
Before I proceed to offer my criticism
for -7 at they are worth relating t

v of Irrigation and Powel

Pl WSy
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I wish to record my sincerest appre-
ciation of the Minister in charge of
Irrigation and Power and of his most
able Deputy, whose initiative, sinceri-
ty and drive have really gone a great
way in improving the conditions in
most of our river valley projects
which I have come across. 1 wish to
state publicly that they would serve as
a model for the other Ministries of the
Government of India. They do not
stand on a false sense of prestige;
they are amenable to criticisms for
whatever they are worth and they try
to improve things.

But having said that much, I do not
wish to create the impression or the
illusion here in this House that all is
well with the Irrigation and Power
Ministry. I take strong exception to
the procedure which has been adopt-
ed by that Ministry in keeping many
important reports of Inquiry Com-
mittees pigeon-holed ad infinitum.
In this context I wish to invite the
attention of this House to two very
important reports which relate to the
Irrigation and Power Mimstry, name-
ly the D.V.C. Report—of Mr. P. S.
Rau—and the Champekar. Report
which relates to Hirakud. As was
stated yesterday, the Government
seems to suffer from some sort of psy-
chological complex of not having
made up its mind once and for all and
then pursuing a decision. In the be-
ginning, when D.V.C. was constituted,
it was thought fit that an autonomous
corporation should be created. Now
the Rau Committee Report has dis-
illusioned the Government about auto-
nomous corporations. I can say that
if ever the P. S. Rau Committee Re-
port is published, it will really dis-
turb the public mind very vioiently.
But the Ministry thought it fit to sleep
over that report though nearly one
year has elapsed. This also raises an-
other fundamental issue. The Minis-
ter for Irrigation and Power is not
here, but I am sure that all these
things would be communicated to him
and he would take the earliest oppor-
tunity of explaining them.

Pror. G. RANGA: But is there any-
one taking down notes here in this
House?
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Mr., CHAIRMAN: The reporter is
there; the newspaper reporters art
there. (Interruptions). Shrimati
Lakshmi Menon is there.

Pror. G. RANGA: It is all bad in,
this House.

SHr1 S. MAHANTY: Sir, 1T was
speaking about the P. S. Rau Com-
mittee Report. In the meantime, the
gentleman who was the Chairman of
D.V.C. Inquiry Committee has been
appointed as the Chairman of D.V.C.
This raises a very fundamental issue,
because we know that Mr. Rau, in his
report, made many pertinent and
valuable suggestions. The very fact
that the Government have appointed
him as the Chairman of the Corpora-
tion—without, of course, letting us
know to what extent his recommenda-
tions have been accepted—creates the
impression that the Government are
in a mood to accept all his recom-
mendations. Otherwise a man with
any amount of self-respect would not
accept the chairmanship of a Cor-
poration about which he had many
adverse remarks to offer.

The P. S. Rau Committee Report,
if I remember correctly, made one
very pertinent recommendation that
a Corporation should not be allowed
{o operate in an extremely autono--
mous manner as the D.V.C. has done.
Therefore the P. S. Rau Committee
suggested that Parliament should also,
have some sort of control, that the
Government should also have some
sort of control, on the affairs of a
Corporation. Now, if you remember
correctly, whenever in this House we
try to raise any matter regarding any
Corporation or any other autonomous
body, we are told not to open our
mouths on the subject, because it is
an autonomous body. Now, what
happened about the D.V.C.? You
know that the scandal about the case
of an excess payment of Rs. 1,50,00,000
to a contractor in Konar. We want
to see that report. Why is the Minis-
ter for Irrigation and Power holding
up that report? Secondly, about the
Champekar Committee Report. That
Committee has also reported that false.
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muster-rolls were being maintained
as a result of which a few lakhs had
gone into the pockets of a set of un-
scrupulous persons I  would like
these reports to be placed before pub-
lic scrutiny as early as possible.
Government should take care not to
pigeon-hole such valuable reports and

keep this country and this Parha-
ment 1n dark about matters which
are really wvital from the country’s

point of view.

Now, I will come to the External
Affairs Mimstry. The affairs of this
Ministry have created the impression
that the foreign affairs are exclusive
ly and solely the concern of a few
debonair politicians sitting in  am-
conditioned chambers. If I may say
so, foreign policy 1s not a metaphysi-
cal subject; nor 1s 1t an esoteric sub-
ject. It should be understood by the
people at large, by the men 1n the
street, 1f 1t has got any sense at all.
Alas, the days of Willham Pitt the
Younger are gone. We are living in
a democratic country, and our policies
and programmes should be under pub-
lic serutiny at all times The impres-
sion should not be created and I take
strong exception to the fact that the
External Affairs Ministry is function-
ing in a sole and exclusive manner.

Surr B. K. P. SINHA (Bihar):
‘What is that manner?
Surr S. MAHANTY: I do realise

the peculiar set of circumstances under
which our foreign policy was formu-
lated. I am not unappreciative of the
fact that our Foreign Minister had
to function under very difficult
circumstances. Therefore, I am half
in mood to excuse him for all his
lapses, but, the fact remains to be
said that the difference between a
wise man and a fool 1s that the fool
learns from his own experience, while
the wise man learns from  others
experience. We must try to
learn from  others’ experiences
without waiting to learn from
our own experiences Now, m
this context......

Sarr M. GOVINDA REDDY (My-
sore): Where do you place yourself?

[ COUNCIL ]

|

Bill, 1954 3614

Sart S. MAHANTY: I am coming
to the question of Indo-Pakistan re-
lations. I am not one of those fanatics
who always show the closed fist. I
do not believe m the method of

closed fist. I do mnot believe
that we should retaliate agamnst
every gesture of foolishnass

that may come from the other side.
In the long run, such things do not
pay, and the history of mankind is
there replete with instances where
such closed fist methods have result-
ed in musery all round, but at the
same time, I do urge that there should
be a certain amount of firmness 1n
pursuing our policy. This House will
be interested to learn the modus
operand; which the Americans
particular adopt in trying to interfere
in Indo-Pakistan relations and to
which we have easily allowed our-
selves to be taken in. Their modus
operand: has been hke this: Always
they have introduced themselves as
the third party in Indo-Pakistan re-
lations They realise too well that
India and Pakistan are twins of
hatred Thus they have made a con-
fused situation worse confounded In
this context, I would draw the atten-
tion of the House to the Canal Water
Dispute between India and Pakistan.
The other day the Prime Minister was
pleased to say something about the
Canal Water Dispute. He made a very
important observation which con-
tradicted his earlier statements else-
where. At one place he said that
Mr Lilienthal of T.V.A. had visited
India, wrntten some arficle in some
American journal and that the Chair-
man of the World Bank was induced
to accept the recommendations of
Mr. Lilienthal. He wrote a letter to
the Prime Minister of India and the
Prime Minister of Pakistan and that
is how the World Bank came 1nto the
picture of the Canal Water Dispute.
But if you refer to the answers given
by him to questions in this House,
you will find that he said that the
article of Mr. Lilienthal was not a
“correct article”. I am quoting him
ad verbum Therefore, I ask: If the
Government of India was aware of
the fact that the suggestions of
Mr. Lilienthal were not worthwhile,
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why did they accede to the request
made by the World Bank? This 1s how
the World Bank and the Americans
have appeared on the scene as the
thirq party It has been suggested
that their report i1s a matter of public
security It 1s all bunkum [ do not
beheve 1n that interpretation of public
security The published report 1s that
the World Bank has recommended
that India should pay a compensation
of Rs 60 crores to Pakistan 1n connec-
tion with this dispute You know,
Sir, that in the last year’s budget
provision had been made for India
t0 realise Rs 18 crores from India’s
loan to Pakistan This has not been
realised This year we have made a
provision for Rs 9 crores That will
never be realised too, and the Pakis-
tan Government will ultimately adjust
the loan against the compensation
which has been awarded by the World
Bank

Now, I have already 1llustrated one
1instance of how the Americans mtro-
duce themselves on the scene as the
third party Now take the Kashmir
1ssue I am not appreciative of the
attitude of the Government of India
1n connection with the Kashmir issue
I do not care whether Kashmir goes
to India or 1t goes to Pakistan or it
goes to hell.

Mr CHAIRMAN Don’t say that.

Surt S MAHANTY. I withdraw
Or whether 1t goes to heaven The
point 1s that no consideration should
welgh with us so as to make the Kash-
mir 1ssue hang in a political vacuum
I am not talking now as an Indian, but
as a man Now, the Kashmir problem
cannot remain In a political vacuum
ad mfinitum If you want Kashmuir,
give some sort of ultimatum to the
Security Councill—fix a definite date
—and tell the Security Council that,
1f the Kashmir problem 1s not solved
by that date, the case will be with-
drawn from the Security Council,
particularly in view of the fact that
the Kashmir Constituent Assembly
has unequivocally expressed 1itself
for Kashmur’s merger with India.
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Now, let us go back to the genesis
of this Kashmir question Here, I
mvite the attention of this House to
a very authoritative book written by
Mr Campbell-Johnson the Press
Attache to Lord Mountbatten Mr
Campbell-Johnson was not a
layman He was very much in the
picture He was one of the most inti-
mate assoclates of Lord Mountbatten
He has delineated in that book the
circumstances  under which the
Kashmir 1ssue was referred to the
Security Council In the particular
chapter wherein he has mentioned
about the Kashmir 1ssue, he has also
stated that the 1Indian delegates
bungled the Kashmir issue mm the
Security Council They could not face
the Pakistan charges in the Security
Council.

[Mr DepuTy CHAIRMAN 1n the Chair ]

Thereafter, various hair-splitting inter-
pretations have gone on and 1n the end,
so far as I understood the Kashmir
1ssue, the quantum of mulitary forces
on both sides of the cease-fire line has
been the controversial point on which
the whole of this issue has been hing-
mg In the meantime various factors
have come into operation The first 1s
the American military aid to Pakistan
I need not i1epeat that the American
military aid to Pakistan has complete-
ly changed the picture That the
American military aid to Pakistan will
go to augment the military forces of
Pakistan needs hardly any mention
Therefore, the final agreement for the
induction of a Plebiscite Adnmunis-
trator 1n  April 1954, if my premoni-
tions are correct, 1s not going to come
about Therefore, what will happen?
Are you gomg to allow those people
to live mn a political vacuum? I ask
you to consider this How would you
like as a people to hive 1n a political
vacuum, 1n a political no-man’s land?
Certainly, mno self-respecting man
would have liked it and certainly 1
also feel that you should not allow
them to live 1n a political vacuum ad
wnfinttum Therefore, what other
alternative 1s left for you? Either
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there must be a solution or the case |
should be withdrawn and the cease-
fire line should be frozen. I take
exception to the hush-hush method of |
dealing with this question. Whether
we lose it or gain it, from the larger
point of view it is of no consequence,
but there is a human aspect to it.
There is a political aspect to it and I
must humbly urge that we should not
act in a manner which will create the
impression that we have been buffoons
on the international political scene.

Mas.~-GENERAL S. S. SOKHEY
(Nominated) :Mr. Chairman, the sub-
ject that we are dealing with at pre-
sent is of such vital importance that

I would like to invite the attention
of the House to some fundamental
aspects of the question. I think we

all can appreciate that our most im-
portant and urgent need is to improve
the standard of living of our people.
We have seen the recent report of the
International Monetary Fund which
said that the standard of living of our
people had begun to deteriorate since
before the war and now is one of
the lowest in the world. That is the
problem which we must meet. At the
same time, the previous speaker told
us that we must have adequate defence
for our country. It is perfectly
obvious in the case of defence that we
cannot provide adequate defence by
buying aircraft carriers, guns, planes
ete. from other countries. It is
physically and economically impos-
sible. What is more, so long as we are
dependent upon other countries for the
supply of these armaments, we are not
a free people. In the world in which
we live today, anyone giving us the
needed equipment is going to dictate
terms; no matter how much we may
say, “with no strings tied to it” but
the strings are always there jutting
out from every nook and corner. We
must take adequate notice of that.
Therefore to attend to our defence
alone, it is a matter of imperative
necessity that we should, within as
short a period of time as possible, give
the country basic industries to enable
ourselves to make all the armaments
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in the country itself. There is no
aliernative. We cannot delay it be-

cause it spells disaster for our freedom
and independence in the world in
which we live today. If we can under-
stand this basic need of basic indus-
try, we will understand that the same
thing is needed to improve our pros-
perity and to give our people*a better
existence. Now it has been said over
and over again that the only way to
increase the wealth of the country is
to industrialize and industirialize
rapidly. Industrialization cannot be
done by buying machines for produc-
tion from outside the country. It is
exceedingly uneconomical to do so.
The only way to do it is to produce the
means of production in the country
itself. So whether we look from our
point of view of raising the standard
of living or from the defence point of
view, we come back to the same pro-
blem that we must give the country
basic industries in as short a time as
possible to enable the country {o make
all the machinery of production itself
in the country and also all the arma-
ments. This is the situation.

If we look to the economic policy
of our Government, as propounded by
the Finance Minister, it seeks to
achieve success through linking it with
the sterling area. He thinks that it is
a sort of rock to which we can hang
on for swimming through our troubles.
But it is a very flimsy support indeed.
We all know that there is great con-
cern about an American depression.
There are indications—everybody
admits it—that there is a recession of
business in America and it may be-
come a very serious depression, and in
connection with that the Finance
Minister seeks to protect the country
by what he calls’ ‘linking with the
sterling area’. I want to point out to
the House that this is no protection at
all because the improvement in the
balance of payments that took place in
the sterling area during 1953 was not
due to anything that the sterling area
itself did but according to the 1953
Report of the United Nations Economic
Commission for Europe, the improve-
ment was due to three separate
factors: The growth of extraordinary

+

.
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external disbursibility by U.S.A. the
maintenance of a high level of busi-
ness activity in the U.S.A. and the
continuing improvement in the terms
of trade which has not set in motion
a cumulative contraction in overseas
demand. If the improvement in the
sterling area situation was due to these
factors, obviously if a depression
comes, the sterling area can do nothing
to protect itself and if India is linked
up with the sterling area, India can-
not do anything to protect itself.

4

The second Dbasis on which the
Tinance Wigister chaoses to safegurand
India’s interests is to improve the
balance of payments of the sterling
area. As regards the question of
balance of payments, I think this
House should clearly understand that
this is a very serious prollem and we
must understand the implications of it
to our own country. First of all, we
must understand that the sterling area
by itself is not the Commonwealth
area; the two are not co-extensive. In
the sterling area, Canada plays no
part. Similarly, Australia and South
America which are being developed
very largely by American funds are
not members of it in the complete
sense of the term. So the sterling
area really means the United Kingdom
and its colonial territories—some 46
of them, and Pakistan, India and
Ceylon. Thus the balance of payments

problem really concerns the TUnited
Kingdom alone. And what is the
story? The United Kingdom, even

before World War I had begun to fail
to pay for its imports by its exports.
Even in 1913, exports from the United
Kingdom failed to pay for as much
as 38 per cent. of its imports by ex-
ports and she met these charges by
invisible incomes such as home
charges, interest on investments abroad
and so on. And from 1931 with the
American depression, this invisible
income became so small that England
failed to pay fully for its imports with
the result that between 1931 and 1938,
England had a deficit of balance of
payments of £270 millions. And things
have become still worse since World
War II and from 1945 to 1951 the
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Jnited Kingdom has had a deficit of
payment to the extent of one billion
seven hundred and seventy pounds.
This indicates that here is a situation
which is steadily getting worse and it
is getting worse because in the opinion
of the Economic Commission for
Europe, the United Kingdom has failed
go far to create a new pattern of
economic relations harmonising its
aeeds and interests with those of other
areas. The American aid has tended
to obscure the need and weaken the
purpose to seek more basic changes
and so to perpetuate a pattern of world
trade that could endure unsupported.
8o the United Kingdom peeps on its
course of parasitism without any sign
of repentence. And we as a people
are linked up with this state of affairs.

3620

Another thing that the Finance
Minister is tying the country to is the
convertibility of sterling. This is
another attempt which cannot be
guccessful. The sterling was a stable
currency during the nineteenth cen-
tury because the United Kingdom had
{ull control of the economics of the
world. Since World War I, England
has lost this control and the pound-
sterling has been wafted about by
world forces over which U.K. has had
po control. In 1931, with the American
depression, the first devaluation of the
pound took place. Then again, in
1949, when the American recession did
not even deepen into a depression the
pound had to be devalued again, and
if American depression comes along
again, as it is very likely, the pound
will have to be devalued still further.
Therefore, linking India’s interests
with a currency of that type is the
most injurious thing to the interest of
the country.

10 aAMm. _

The third thing on which the Finance
Minister depends is foreign economic
gid. I think we should clearly under-
stand what this economic aid implies.
1f we look into the Finance Minister’s
Budget speech, Part A, on page 9, we
find that we have received from foreign
countries Rs. 45 crores as economic
gid. This sum includes the economic
agid of various types—I am not refer-
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ring to loans—I am referring to

economic aids under Point Four, from
the United Nations, Colombo Plan,
Rockfeller Foundation and so on. Dur-
ing the same period. that is to say, in
1953, the Finance Minister tells us that
we sent out in quantity, the same
amount of raw materials as we did in
1952, and yet for these exports we
got Rs. 125 crores less. And the major
part of our export of raw materials
went to the United Kingdom and the
United States of America. So these
two countries, between them, had an
economic aid from us of Rs. 125 crores.
During the same period, our sterling
balance rose from Rs. 706 crores to
Rs. 723 crores. That is to say, we
gave England a forced loan of Rs. 17
crores. Thus, these two countries, the
United Kingdom and U.S.A. between
them got an economic aid from us of
Rs. 142 crores and they were very
kind in return to give us economic aid
of Rs. 45 crores. I think we should
clearly understand the significance of
this economic aid business. This can
be illustrated further if we go back a
little. In 1952 we got Rs. 159 crores
less for our exports than in the pre-
vious year. Thus we gave an econo-
mic aid to the United Kingdom and
the United States of America of Rs. 159
crores, and we received in return an
economic aid of Rs. 52 crores. This
business is so transparent that we
should understand the full significance
of it.

There is another side to it which is
equally important. When the United
Nations Organisation was formed, it
had two main objectives. One was to
maintain and preserve the peace of
the world, to permit nations to carry
on their peaceful pursuits. And
secondly, the United Nations, under
the Charter were to collaborate to
improve and to develop the economic
resources of the world, to give people
a Dbetter life. Under this second
requirement, the United Nations im-
mediately organised “The Extended
Programme for Technical Aid to the
Undeveloped Countries”. Member-
nations of the United Nations are per-
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fectly free to contribute as much as
they like to this fund and it was going
to be used collectively for the deve-
lopment of the undeveloped countries.
Since the United States of America
and the United Kingdom are members
of the UN. one has to ask oneself the
question why is it that these nations
do not contribute all they can, to the
U.N. but have started independent
projects like the Point Four Pro-
gramme, the Colombo Plan and so on?
We should apply our mind to under-
stand the significance of this. In the
case of the U.N. programme all the
member nations take part in the deli-
berations and so on and it is not pos-
sible for any nation to use the United
Nations, theoretically speaking at least
for any political advantage.

These countries started unilateral aid
programmgs with the definite object
of getting political advantage thereby;
America started the Point Four Pro-
gramme and immediately the impe-
rialistic nation, U.K., started the _
Colombo Plan. We should understand
what these political advantages are and
what they mean. Look at the Pakistan-
U.S. Pact. Pakistan went to America
for economic aid and she had to pay
the price of allowing that country to
have bases in Pakistan and mortgaged
its freedom and independence.

What is our situation? We are
depending on the sterling area and
the convertibility of the sterling and
so on. All these things are utterly
unsuitable for us to build our economic
life on. What is the remedy? The
important thing is that we should be
able to exchange our raw material
which we export for basic equipment
to build up basic industries in India.
If our raw materials bring Rs. 776
crores one year that is in 1951, and
Rs. 556 crores in another year, that is
in 1952, and Rs. 336 crores in the third
year, that is in 1953, obviously no
planned economy can be built on that
basis. If we are to have a planned
economy we should be assured in
advance that we would be able to get
the needed equipment to carry on our
plan of development according to
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schedule. We must arrange to ex-
change our raw materials for basic
equipment for the basic industries on
a barter basis; we should make up our
mind as to what kind of equipment
we want and should approach the
nations that can supply that equip-
ment and come to a barter arrange-
ment with them on a long term basis
preferably for five years. It may be
that we may not have enough of such
raw materials—and in that case the
remedy is to increase the production
of raw materials but barter is the only
way to get equipment on schedule to
permit ourselves to carry through a
plan of development. The only coun-
tries which are likely to trade on
barter basis are U.S.S.R., Czecho-
slovakia, Hungary, etc. We should try
the whole world and make arrange-
ments to our advantage.

I have shown that the only way for
our country to be able to go through
a plan of development is to carry trade
through on the basis of barter. ,This
raises the second question au’&mati-
cally that the State should have sole
monopoly of import and export and
the State must become the total ex-
porter and importer because under
that condition two things result, that
the goods can be delivered against the
deliveries of equipment we want and
secondly unnecessary imports would
be avoided which at present are wast-
ing lot of our resources. Also, under
the barter arrangemeni the Govern-
ment, by becoming the sole exporter,
can get the best terms against a
number of competing firms in capital-
ist countries and trade with socialist
countries more effectively.

Now, this brings me to the third
point. If we are going to arrange our
trade on a barter basis we must have
State monopoly of exports and im-
ports. This demands that the produc-
tion of exportable commodities must
be under proper control. At present
I understand more than 80 per cent.
of tea, jute, mineral ores, efc., that we
export are being produced by firms
which are British or are controlled by
British interests. The House does not
need to be told that we cannot afford
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to leave the production of exportable
commodities in the hands of any
foreigners whatsoever. We should
wake up to this fact. Here is an
occasion which demands immediate
action and we have really no difficulty;
we have large sterling balances. So
far, the sterling balances have been of
very great advantage to the United
Kingdom; they have kept their invest-
ments in India; they are getting their
interests, their profits and so on un-
diminished to our great disadvantage
and it has been rightly said that the
sterling balances is the biggest hoax
perpetrated on our people. Now, 1
would suggest that since we are going
to depend Ior sometime to come on
tea, jute, mineral ores and so on, we
should take control of their produc-
tion ourselves and we should liquidate
our sterling balances to buy out the
British interests in these industries.

Here is the whole problem; if I may
repeat, we must develop heavy basic
metallurgical and chemical industries
to enable the country to make its own.
means of production znd arrange-
ments as soon as possible. This is the
very minimum necessity for our coun-
try. To be able to do so, we should
arrange to exchange our exports on a
barter basis for basic equipment that
we need to build basic industries in
our couniry. To be able to do so
effectively, this barter should be
carried out through the agency of
State monopoly of exports and im-
ports and, in order to make this still
more effective, the production of com-
modities that we are going to export,
which are at present mainly our raw
materials, should not be allowed to be
produced or in any way controlled by
any foreigner whatsoever. We are in
a position to buy these foreign
interests out with the sterling balances.

I would ask the Finance Minister
and the Government to think afresh.
We are still carrying on as the
Britishers were doing; we still believe:
that the functions of the Government
are just to govern and not to give a
lead. The times that are coming are
going to inflict terrible economic hard-
ships. The capitalist world of which
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we are a part is going to be affected
wmaterially and seriously by the busi-
ness depression of the United States of
America. We see in the papers that
everybody is talking about this so-
called recession. The facts are that
since July 1953 till now, American
production has fallen by 10 per cent.
and its retail sales have dropped by

20 per cent.; still more signiii-
cant is the fact that steel
production in the United States

from the middle of last year to
today has fallen from 113 per cent. of
.capacity to 66°6 per cent. of capacity.
important single factor for
measuring the economic condition of
a country is the State unemployment.
In December last, an Economic Con-
ference met in Washington consisting
of 300 economists, Government and
academic, to look into the threatening
recession. They came to the conclu-
sion that it was nothing more than
“an orthodox recession” and that there

was no danger of its becom-
ing a serious slump. At that
time the figure for un-

employment stood at 2,300,000 and
the conference expressed an opinion
that the volume of unemployment may
increase during the next two months
by half a million a month. If we look
at the figures today—it is perfectly
true that there is a great deal of con-
fusion in the figures of unemployment
—iwo facts emerge: one of them is
that in March unemployment has not
decreased; as a matter of fact, it is
increasing. If we take the latest
figures, the unemployment figure is
standing somewhere near four million,
and what is more, the figure of par-
tially employed people has increased
from 8 million to 1! million. Looked
at any way, there is an indication that
unemployment is still increasing. Some

. authorities are asserting that the con-
. ditions today are practically the same
. as in 1929 and they may, and are very

likely to, bring about by the end of
this year a serious depression. Some
competent observers say that since
the United States Government has
failed to make certain changes in the
system of taxation in their present
budget, there is no way of preventing
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their present recession becoming a
serious depression and that depression
is going to wipe out a major part of
the western world and ourselves with
it because we are linked up with it.
Therefore it is the time now—:there is
still time—for our Finance Ministry
to think again, think afresh, because
there is another part of the world
which will not be affected by the
depression. According to the United
Nations Economic Survey of Europe
since the war the Eastern European
Democracies and the Soviet TUnion
have built up an expanding economy
which is independent of the capitalist
economy and will not be affected by
the American depression. We should
harness this expanding economy for

our own purposes. We have to work
for the well-being of 365 millions who
are suffering from extreme poverty.
We must see whether we cannot safe-
guard the interests of our people by
linking up with or making use of the
stable economy and I would urge upon
the Finance Ministry to study the
question. There is no doubt that with
the American depression, which I
personally feel cannot be prevented,
the whole of the western world will
suffer from extreme hardship. It
demands that we investigate the matter
and see whether we cannot make use
of the stable part of world economy,
the expanding economy of one-third
of the world’s people, an economy
which is expanding at a rapid pace
to safeguard the interests of the people
and I would urge our Finance Minister
to waste no time in looking into the
matter in the interests of the people.

Thank you. Sir.

Sur1 PRITHVIRAJ KAPOOR (Nomi-
nated):

= qeaw Fu7 (TwiAifkEm)
STeRer HE ¥eq, W wgt 3w faw (Bill)
® GwAT F X fod v gem 7
SEh g § AW A o a § B
B A U T e qur #F, ooy
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T 8w 2w § fF oW Ty
qTHT At F# o fF o9 wmEr §,
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qET §

‘e s fefan’ (Art of living)
gg W UF qgT I FIH g, I TF I
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ToR A3 a0 FIF STHT §9 TG AT
T qg7 T AL TAOTE AT § | I
T A H ¥ 39 GG &' FEARS
F) 7% dY 28 TOT FAAT FY oS § fog
s @ W frar a1 w@r § SasT ek

SqTET BTAEl & GFAT g |

fred 1 91 a9 & g7 = qTEY
AR I @ E 1 gHRT A
F T F AR A F @I G | 7S
gaR felt frm 1 feww (Defence) &
qrR | forsk fvar a1 AT S99 ANfoaT
Fram foar 9 | za & 3 e §
qIET Y Y EaT d3 TEE 1 EW AW ATH
W & AT FT AW AT IGEIT ;Y

[ COUNCIL ]
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A 3 ? ANfea F a F 9 aga 74T
g AT fow & @i g amenr
3T 7 957 ¥ ¢ AR g ™ § faawr
AT TEF 9 AT ¥ fosar o7 wwAT §
[T WS AT T & sfag 7 g
HafaaA T & W@
famrsh, Te e fag ok Do 9
4R AR 3 F WA f7ars 9w FT
T3 &1 g 999 T F TTIST T AT
@41 =rfed, fagiv #5 a3t st
< & A foma fod gat fam & 9w
g | AT BN ATA TALSET FV A AT
® § 9 39 a% ¥ SR @ 3T B
o @eT ST F3 oW faar &, ST 3%
AT AL FI I @ & | ZHHY T TG
F¥ quw Yl F, qfwdl F g
F A=8 ¥ F=BT ITAW FAT A1fed
AR g fearewe § < awesr (wastage)
gar & Igs! F9Er =mfed |

o H fehg &1 f% FT7T AMEATE
gAR W A {A F WY HAWA
(soldier), @frsz (lieutenant)
M #s (colonel) &, 3 FzadA
feem & &, R IAFT TFEST
foelt & &Y G ¥ foFar ST gwAT &)
ag Fg1 9T &, f5 2mtd gar & qmw
IR F1 &, 7=s frew & (i g gfa-
At AgT §, TEL W FT A0 B qHKTIS
q &% giaarcg) 3fFT @ s FTHY
gArS T@T AT A1ed fE guTe dw &
qr foraaT 9aT § 94 # g & saa
o AT A &) W W gew ard-
3@ aw (hydrogen bomb) dar
FX W E 9T wH Tw &
FuaR FATU feww T ®AT A E
AT AR TIHA §I1S 48 AT § 6 o
F9 W W feqw ¥ @+ F33 & gqHr
=3 ¥ Irvar WS fFE a@ & fra
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ST FFAT | FF EHIX I RIS
F1 &7 # foq Tgar & 97 g, zay sarar
AN I FF, A g Az S F g
F[ agAR § FgAX TIWF PRg Avg
& frar sr @war g wne fegidae
T I FT JAM A GV ag T
2 oasd §

g g1 7 ST FISTT AT AHGT
2 AT TTEITE HW G179 HT AIT A AR
HIAT TG GET FTAIR #1978 @A H
& faFedl FTa@A FIA0 g3ar o
d argar g 5 Swar sanar g
€Y I, BT g w4T g1 gFAT § av ITH
FIX N T TA4TT b =4y o
@Y TR R B4 S g wad
q S qIS BT BT F ITHT AT
FAAT F feamT 7 0F KGR T FAv A
[IALT AT gATY ST TFET § F§ AT
& & qEdr AT § AR 3T AT SW4r
F A1 H &Y HTH FEAT 947 § | Fqdqr
F feam # o9 a8 QUHl &7 FE fou
AET W A4 ) W T F Qg & §F
T A W AFEA A ORE
FEE  H WA4T g AT §,
Toqfr 98 ¥ ITH FIHT IEIG G
T E 1 9AF FIT IT gUT FEI T
ST A § SEET FedT § wredr g3 far
T =R |
AT T 7T & fF o1 oy oy g
AT & AHAC AT FH 37 (drama)
T F A AT ITRT AT q AwST
e |/ d77 9991 & FF ITHT ATHT
ZSAT F( GATS IG@AT 98q71 8 | TAY
qE IT q I3 IV T Y IATL AT §
ar w1 w2 Fow (first  class)
#1T ¥ 7o (second class) # &

d§3 T ST AT g 1 T @

[ 21 APRIL 1954 ]
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Ball, 1954 3632
F FIT QAT AT 37 AW § I
g€ & 5 9% w9t Qe (posi-

tion) F1 @4rS FTT 9347 & | AU

AT I GATT 3T AR &7 1T S, A

ST AT A% 19 7 fwAr yHL Ay

A1 7 AT A1fEF | ITF FIT A

9F F1a9) Fr afw o i gl g, ag

Weq § Feq gL FT qAAT AR

R ez 7 997 3T F wwg A
QT & fog 9w &, zafeq 7d& &
fr =% o agw €, fosdte € s
qg 99T 4 § o GFT &, Afew 9
fod § frag g W F TIWIRE,
FHTR 3 Y T FIA A3 E | § FITAIL
T I ATEr arEt ¥ @ fFogAr
qHIT AR FFR forg 9@ & agr
% A TEI U T T T FT FTH FIE
219 g A FT Y W R
fdfafeas ares  femufase drowd

(Queen Mary’s Home for
rehabilitadon  of  disabled
soldiers) ®1 2=®3 ¥ foq war
qr | F4@ TG AR WE 9
T IFH qH OF ANAT T 7TH
#1 fegrar (994 TF o7 @UF &1 TS
oY | 5T WA I¥ ATIW v § @1
TR e Fg AR fra ag & e
g€, ar ag Aiwam waaT S fr oafe-
feferas  fovg ( artificial limb)
o g4 9T, THEH @RI g 4T A
ZT F FgAd T AT FTEC FE TA
FArT’t (I Jost it in Kashmir) &t
FFET N TAT 1 3T AW ¥ FAR AATF
sRfvdY 7 & 97 73 garn € o) &
F W FA T 57 9@ 7@ F 7=

T FCRE
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gaiR Fgg &  faardr fACINYR
LT (border) ¥ w® gy § &
;A &Y AT FT & | AT qF S HT
A AT 6 qaaT A48 AT TET
FgadT Tl 4, g fgarfeat &1 smd
TR THY aF T T Ay e o
TEAT TEATE | WY FgH FT AGOA §
6 gaas 919 sraAT BTa FIE S A CE
TR & g 7T IR I Y AETE
gt T A FATH g W@ § | T
TgtEY WrE foraay oRa 93 T8, A
wWAge FAN @ W A
mifFeE § &, g T@ THT AT T
A 3 fomd gar faarfeal a1 agh 9%
3T TEAT 9IAT &, WAl § |@er T
Tgar & 1 g faarfeat & arr g &
faarfgal &1 v @er wWAT AT €

w1 gw gafed saF faarfgal 1
R FQ & FIfF T IW A AT F
fod g0 AE #1 F@ g T W@ &)
WAL G0FT IIHT WIGIT TFSIET H
FXFTAT AACEF | AT EF @ g fE
IR QI FMAEAT HT OATAAT TIATE
forad f& AT FTR gREET EET S
I ygt T H GE F AT FIE Wl HFAT
(Member). =g frw awg & aue
98T FT AT §FATE a1 3% {24 Y 5|
FEFT Faar a1 Tfgd 5 7 gwe
FY TFF AT A0 Q@Y JFT 97 F719
T ATg a7 AFd & | THT T<g ¥ T
gaealg & @</ T FAEE  (Pay
Commission) § g =g qFIX
FTENE | I ATT IAHT ST TAEATE
T T aFa g, ey ¥ S i wgg
FTT § AT for 91T ugga gy
YA § a7 9% gHTU %9 g ST 8 fw

[ COUNCIL ]

Bill, 1954 3634
3% ford gx frew 7t agfoad dar &%
AT gaF FI A1 A AR afay &
32 gerd, &g dafewr (travelling)
FY afeax §, T T I§ ITT AT
g a1 3¥ frew fpem & @9 93 a9
g, ! fiF IY agg @ ST § | W AN
F difaat fogrer gw 39T 9@ &, W
gH g AE @q fF s 9w gfa-
U T 3 FT gH IAHT I GF FAG @
g1

Tue DEPUTY MINISTER FOR
DEFENCE (SHR1 SATISH CHANDRA):

39 AT WA (A mAvw w®)
w7 g (duty) v g qEH
Efaw F3ar & §1 IAFT qF @A HK
TR F@T 2

SHrr H. P. SAKSENA:

St goo oo wARAT @ WA T
geEade  (entertainment) &V
T FT W T
Surr PRITHVIRAJ KAPOOR:

ot FOR FT ;A AT G FT
T o1 o U A T FR, qv AT
Ig 1T AIGH Z1 I AT fF 57 7 g
FIA Z ar 7 Afed fr ¥ w6l Fomg
#4359 &, aY A< ¥ fray a1 F g
gl av 571 g€ e (third class)
q A WS gy | W ¥ gl §
S AT AR § a1 e fefeege
gt § 1 wrmrEy AW FY agErETd
Fifed, aora Sfod $i T T gy
ToT Fgd § a1 wfgd, ¥ $faee (insist)
T F G | AR A aga & qeaes
AT &Y BT H 17 FIT & KT 378 {AT-
feog A FTHF AFFIN E, T WX FEY
ST AR § Y fg=iraE &0 guA
ST 7 W Czw@age &7 uw e of,
st g #=a (higher class)
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& ATHET 9 SOF! S I & fod
da1 fyaar 4 | /I AT AT e
I BT AET 2 AFAT | Ivg 39 AT FT
ugE™ g, ¥fFT 5% gma 9 afea
T N ifgd 1 T afea @ g,
OF QUET  Fwa@d  (convention)
R G - £

SHIR J S BISHT (Uttar Pradesh)

#t Fo THo faea (ITT W)
g FEAgT AT ®G ® AT § |

Sur1 PRITHVIRAJ KAPOOR

St qeElS &I : AT ®F &
FIE AT TG, T FTH HIE AL
g e AR g1 A & F qT AW
A F1 AFHEeT TG FCQ@IE TN
AT AT F F F, THA 99 G HY
T T W E | EAIL TET AR T
g ST F qET AR EATIE | ITAT @A
WA | AT AT A GG, AT gAR
T AR @ISHT ST T TT FL qGE A
d5q & | ATE Tf9G X Tg FGA
g€, fr &8 A A9 WY 91 gHAT &
ag fafecdr  (military) & =
qz 3 AT g0 BT FT S TAFT F
Fesl H <@l AETE | WL AR a0
W A EEwT ) A HTE AT F
AT AT g€ 9 W AZT FIAT 8,
g Ay gt TE BF orufewT #ar war
£, €T 37 FT § 1 AW AL F A
iz wqr fawst oo TEHE, g
S B garfer g | g w14 § 6
W N Few A, FEEEE (cir-
cumstances) #I AR @ F AT
g7 #1 aTE AT IE F qaEs &

A UF T T TS |

[ 21 APRIL 1954 ]
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# 7 ag wdar @7 9 fF 57 A
@ ¥ fod uF werfemr fradge
& 77 fear 9 faad 90 ag w9
e 3w & < #17 F17 av 97 &, FT
17t A g foaF ay & gq wAr
¥, 7% f5 A9 fEES (natu-
ral resources) ¥ feg gt fafaegy
g, T 7q I Y JoT Ft & fr ST
¥ et B FF FAT ORI g, i f
RARITFTITE | d1 48 7 §I<T 97
g 98 9 gAY 9l ¥ g &, 9
9T 7 §. ¥Fw 77T T4 v @ E
T FLETT 937 AT § |

T aw  gwid gew  fafaedt
(Health Ministry) #r1 17 § f&
IE SA #T A2 STF FE & IUTT FSTT
H, YXIATS FAE | Vo dTo & AN
399 93 W g, 374 fod SqTT F eqRr
AEITS WIFA R TEA & | AT T7I8
® ¢ sev(doctor) & &Y §€ ag
weqgr §  (free) ww F@
g, 78 sEX Y i “wR & W am-
¥ (for the same operation)
o (charge) #<9 & 99 /Y, TF
TAATET gL &9gT | Bl @I
7g § 5 senqe F9 §, ST AT §
A 3% AR agraf W §

Mas -GENERAL S S SOKHEY:
HAAT AAF YHo QHo A : STFX
A w9 &
Surt PRITHVIRAJ KAPOOR.
s @A FYT T TG
Fofpr oA A FN g @m
Ak gz garkuAdfas (allopathic)

Ty IR AR A AR &M A E )
wmqdfew garr fafwar &1 godr
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e AR I a1 & OfFw gw
IYTHF AT AR T IOASE | F FEAT
g fr g agt s §, o 9 e
A Ffed, AR g HA &, dTE
gy (homoeopath) &

# s o fear aamar § R oF
70T a7 forad a7 =g F e
T ot fF ag 99 T8 TFAr dR}
FgT fF 9 & IHAT ¥ SHIT I@HT
¥ (case) ¥9H ATH A 3 JT & AL
gr wedr  (guarantee) & ¥
FFY | qF ¥ UF gifwady IR J
Fa1 fiF & 3§ 2 FT aFar g, AT 397
78 F& famr @) wIte agd
fir 99 THRT 9T HET FET § AT AG
FAR 3 F Y a7 7 aga A A §
for 92 gud wEl A wE 1 g
W AT AT FGTE ! TF  AVIHT I
g R SETE, 98 A a=AL T FA &
foqear 8, 978 AR FWTE | @ 59
IR AT FTATE | g7 el OF &
BT < I 97 ¥ NS g7 | & foad

FIT LT TT TS WL |

TR gt fezam st 3 & gty
T wrrT &, S qUA WA & T
aT W E, AT | gHA TR Fraa
Fg qdr § AT 9 | F AR A AR
TS & AT T IT 9T T FW &, g7
dqfegT &1 AW M w@ar €, e
farat S T = AEF AT | qT a9
et (radio) g awI 7 ==
§ #T A FIQ § A 3T q A g
8 o @A § | W AT §E
g &Y g%t ¥ ST ENI, EW AT q
98 g AT & fF gumt ¥ 7 faae
7§ 1 8RR FER AT fewre-

[ COUNCIL ]

Bill, 1954 3628

7T EATT I AT H 99 STl FT qAR
FAT AT M ¥ FET AT08q, TH-
F9 (education) T FI,
fremi & gra, ar Wear & afd
afe 7 st @ ramwz (Govern-
ment) &, ¥ FW S@aT  FET
AT & 9% o9 I 799 < %1 IS
FY T&IT AT E | TAARE FT FIHE
fF ag saar 1 Twr fgar 3 ST
FI T 9 7T 9 GSr @AT &1 grl
g9 gg g & Srdy ar wqed,
gL I | TIAHE § RYIT AT, TG A0S0
ge JET |

A1 1 faw oy qmd & A”
TEA FTH S SR gL A § o
IgR IHI w@ET ¥ 3T faeme
(delinquent children) stz -
¥és fawgT (neglected children)
F BT AT W E | AT TH AR
ét g€ @t & fod 99) gEHFT I
Mfed, Tadqe MA@ E i ar
ag q¢ & @ai (Part C Stutes)
T3 o1 FX @) § AR 9 19T gAY
€2 FY T A fred ¥ o e
T\ F QIR T 9T A O
amfiE FreT afafy § @k 999 o=
T F17 FT &, =0 frdw frraaw,
XY FTEAT Yo F FAT gET | FwAT
FIBE B @ (slums) ¥ =mv
ST g, o 7 ¥ @Y $T g 9 ame-
frat & fod qaem qfws & o9
¥ 93 @g AR 9@ § Iged TN §
AR T @ W@ F g9 ITANT @
FI AT & | Mo farawc zq 3 &7
o7 §, 8 a9 & fF T & Spv 9 &
O EAAT FT @I E 1 dF @
fr g 3T F @y a7 &
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@ Fg W@ 97 fr 97 47% T
HATFTAFAT § | gWIT TgT ATEY o478 W
TAT @1 AT gy & foreAy 8 sfear
gt | zEE Qo & foF @ w1
FHATAT I 5 3 FT 5997 AfoF o7
AT Y @ §, o fF ey wmw oAy
T TR & | FHIY ] H Ma< sqar
Ffaw SraT EXar  9v, 9 39 VA &
fag sfyFeax fafaedy (Agriculture
Min'stry) sga 1% FI @ &) 98T
¥ q UF wE ® G @S (so-
ciety) 7 ag % & fran & 5 Sy
BT AT TG § I ¥ ML TS-
qF T 98 F TH W 7 THeT grar
g oI 987 I9F! g7 F QT TTE A
g1 = AR F F™ AR wwg W E
e few few W g & R
1T qarT A sy o7 3T SR &I AT
ST AR O 0% e arg fF ARy
fealy oY &7 ¥ ST = Y I | A
sm ® Arw  (knowledge) #,
faar 1 domr Tfga fed 5 v A
FT ag 99, Y fF 9T & s &
T §, a8 AR WA AT A7 |

qr Far fr d F o o & whST
F a1 # 9g> wgl fF SGFT UF &7 38
g fr @ ux e el @I W f
qo1 HT TN A G ST 7T W
AR ITT 98 #aT A1 5 g ¥ gee
S FT TIIAT FT HA T A, AV AG TR
S AT E F g N B T AT
> & WA, 9T G GFT § | I9HT
wer w18 fad TRt w7 91s & A& A
afex ag o1 fF ge& Fr AT, IEET
ferd, swar W (rays) wR &
srg AIF A1 IuA @FR d'r g
@i g [fesw  (religion) &

[ 21 APRIL 1954 ]
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TIT FT 3A AF T T F@T € 5
IR AT ST H &, IAFI W IR
FAT @FT & fF FoT 3@ & =S geir
A Y FRr Fro o A AR AT @
g X a9 gy &\

WA wAgy ¥ A g
& ot &= W3 afrzw  (Central
Railway Union) § wa& %
g g | H A @y fr g fasmag
g 5 S arearg w0 faed 51 3F
g, ® 7 g e aeearg w7 (o §
s 5§ 7 37 ¥ 3¢ fF S 9 Siar-
IS g Ay & fF U aret
FART§ o sgr y@maEm g1 av
T g # ag frar o gwar § R
P ST ATy I ¥ fed v oaw
W IB T FS FH D | A1 B
W (difference) aga 3@ war
&, g7 FT qET 9g & fF I I swasy
FT JAEHTE 957 ST § AR B SR
yrfuay #1, I FY I qGA
7 g 9gT R g & ) fR
Aok gr w1 &F § FIJaga
FFILAFALN A AT g fF o
gwz (Budget) ¥ g dgr &1 ¥
HFd, G, TEY T gHY 91 7 3, SET
B By SwrEfoar Fr wFy § WX
3 I I awTEfed 9w FT awy
g, S H@ a7 IGHT 3% grr faaEr
Hed § A TET T qFA § | G9E ¥
§&T + g av 7 ] of7 5w a<g & gy
aifacs 1 98T §FA & | UK AT9 QA
g Y g fa ST 39 fewrT 7 99T
73 T &, S ¥ d% FT AT@E AT
T ST FX A § ¥g F STET AT
I & fgwmr a1 STAW g T )
e I FTIE T W I qum
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19 g F1fgd, S oY afwar g, S
7 AT F AR I0F ST AN
3G b g0 ITFT Fha-f0 SIawT FT g5
§) 9 T HFE FTF IR S
# a7 99C #X fF ¥ 3@% WA
J5 IR W IGY wEHI IS FI
I77 FFFRTT 97 FY 9T GFT g1 WX
IAOFT FTG O FEA0 & qT IAY W
FTIA M TEAE | THY T T AArY
¥ e 7 afer a7 wrw Ay T #T
fas 7 g J17 AT ITFT 97 9G I@ |
oF B &t e & gt a7 o, frw
#1 fF g T A& | P gH AT
& "W draged agT AR T aEAr |
T aTg & A7 A g & IR g AT
forefy & #3@ & 1 Ay g4 A ArE
fofar demc &, gwar gg wew T
=tfed 5 wgar &3 & siar K3 &, g
Y Far § T a7 FH A7 FA@ G
qF gUR A T T NG oY, 9193 47 |
e gwat 8 faeamr war , agT w9
faamr srar &1 g1, wrfgen s
AT TEAE a9 & g AT g framar
AT @ E | FWeT A wEr § frogd
faaft &1 @erd et w1 da= B
=1fed &< onx 2w gy & wear Ar|
¥y & fazlr #1 sremr v e 3
%, 3% 0 ©T 7 HF I 91 gary
g A RFFY e oY &1 wrw a
W gAY agT =1 feawd & fF gz ¥ et
AT 8, 7T ¥ w1 FA7 § 77 A8 W,
FF R g0 29 A de A g
&Y EWIR 3 T 97 T 3 g9 fagwvq
L TN W aEr A § fr e
7 &1 9 ot afwmar g s 3o &
Sa™ & fod gaw (harness)

oot s

[ COUNCIL ]

Bull, 1954 3642

~ gaRr gy fifafeina falsd
(Rehabilitation Ministry)# aga
FIGAT & | A% UF agd T qHear
o, 0w T F57 qaeqr Y | TH AT
A foasy frg= gfar 7 78 faad
# T g o 3T ey FTH gAT @
AR qgT gar § Afws aY AL gACF
qg W aga REF & | IaF1 W OF AT
A% TAET AL AT & AR T8 T2AT
FArd FSmImAAFE, ITFH
qTE AT @ar g fr W AT AT T
g, v g e s afm Fw AT
ST @Y & FIE S FT a5 9g FFT AT
q qg GO &1 N4 F AT T I A7 @
g1 AR NTE IZAOADY AFAE )
q A w0 o9 qgwar w7 gy
I qF qg=ar AUfed | qA 3967 Frrar
T g fragoga At Wrg | ag gy
wrg »fe & #r =T (speed)
FY AT FEAT AT 1 A7 FT AT

g @iz ug §f FA TSI FTF T
(We can acc:erate the speed
and we can advance like that.)

T A9 FXT ¥ FIH SR T GFAm
g | 7g UF graww & am § fF ey
qz @ (loan) fear s@r g #3fs
IR FIHR T2 9T BT 7  q7 IFH7
Taar A arfea 7 fad A Ly § I
3w I R Ew W R/ Fr v ag
I I E | FIT Ig & R SR Ay
93 BT 3 & a1 77 S I o fas fyar
FX ARE 3 G640 g R faer AFy
g 3 ag7 91 &0 IFTET FT ¥ § AR
I3 98 F19 FT 39 § >fe7 adad
¥ qrg #7E T A &, N fF &Y
grg § foasy area ot § fr ag 1
TRE 78 ¥ gAY § ITFT I ALY
fraar & s ag feewa iR wXay &
9% W & | 3afed g4 9T At &y
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I T AT |y g foer & 66 gw
34 FFT W @@ T IF A fw @
AT 2 TFY g AT fF g @A
ST T e I Y AT W I & |
ME 7 Ta8T Ui § i 3 9 I
(refugee) v 7&f & sk W&
X GHAT E AT AR T FT ATAT 67 T@T
Far & | fred O FAT (cases) ¥
TH T T S F (997 97 F&T fowar g
H FI1 a1 AJTNT FT four @1 A
Fgm EfF ag ot [|WE W §
ST f Smar gar € | SeEr 3 @
FE A fafed w1 o gar wfed
T qwg faaft #1 78 &7 7 19T
¥ &g S ot agg § waew &, 79 FW
FAR@IETE | I8 AR B &
FIY § I & T SIgT I8 I TF
g ¥ g8 T T AMT ILAT & 1 AT
Mw@s ¥ ww (gloves) 3 §
FfFT T I sRHIE A FT I | a8
Fo g B AT T § I g >few
IER FH A G PR 1 A &g gA
T few 1 S FE & 5 98 oA
g s f oz e 99 & v ¥ fod
g ek ¥ fod g1 o Ed 5 o
Fsm  (education) T
Fat 1 frsd aRr a A Fgrar f¥ &
qg R 3 £ W F1 aAm 9w -
Fa 4 T faar o | ®W § @9 3990
AV EY AT FF S FT AT FAT AT I,
qIT T g 77 A7 HI” fady T
IIT SR Ig a9 7 o1 &7 fF g
qEE F fod qar A9 §, gAR wR F
FIT AT &1 §W (A1 | qwE, famr g
Y =T F ol o7 @ § AT gAY
TR RIS ITWE 1 T I FF
¥ aud & fod gamt g 95 NS g
grifed | 3% fod S A Sanen & SawEr

[ 21 APRIL 1954 ]
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q=T frar s | 7 wraAr § B gardy
gwreasy faiaedt  (Information
Ministry) & g7 9 &1 05 @19
B HT AT F FL)

e dFEfrmAgd W oW oI
ATaY & JITC FT FAT T AQE F17
ad | ag7 aH I aiq &, 7 At aaf
#r ot g w3 & fawa fr geaar
AT A & | T fF F g qar
amfer afafy & T a@ # 479
afafaar U A& T 99 [ F¥ Awherar
2, 3T FT 4 & AT ;A T FH F @Y
1 W UF T F TaTHT 7T &) TFEY
& Faifs waAde W =k Jar wfwly F
T HE | A ST IR FIAT FF
29T F FIT FT AW Al JT |

qF AH TF A ARFTAE TER-
e fafredy ¥ wfed v feew (film)
AN § | T OE= (proposal)
7z Wt § fr @) ferm (feature
films) a=@ t & ¥w *Fw B
IIE T ¥ fF g0 99% foq 9T dar
g9 7%, T w=tadr (machinery)
T FA, TJHH FURC T3 (T @
FT I IgE, g =81 AT F 37 F
# T4 F wEfsersa (subsi-
dise) #X &t & 3@ = 1 FX
WE T G & FowT faegT ik
stoqae faegm &1 991 & fr 98 3™
avars # WY graT & SR gy sy o FAr
g, agr % f9es7 gvw  (children
homes) & @R wm% fod gwdr
g WY AR g, a1 99 59 FY U F
faar &, 39 77 F1 FAW F A1 aga
FTW E AT | W HFT | ffed a39
wag & FA g, fwewl &1 agq A
grT A TET X AT 0 ;EAT &
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qT ST BE T FH FT FG § SqidT
7T FTA ¥ 4g I qGA dOr  AG@
g g | Sfrw Bmr ug § e oS w
TR E A AR AT @ § R W
Vg ¥ SR G F F TF AT HT FT
WE FR awg ¥ WTar F SeT A%
T §, TS F TALH! AT G| VAV
g & FF S S OF FH AR
@ & 9% AR F AT i o S
T T U § IGHT @ FT fAwrd
S =T ENT Al §Er e AR wgr
SN AT A IEH Frd Fga A
i & & I | WA FE Y,
¥ 1 OF ¥ G q, T afwgl &
TF T g F F, gHIL T FY
deq (value) & AT 7 W@
59 I UF ®99 FT I A1 AT HIT
AT SATIT SEATS ERIT FANF SR FT
QAT @1 T ST, XEHT T S,
folr feary s oswasdy

oq TS ug § 7 oa=a F FRi
QIET & | TS g1 F) ATHH AT
e Afews § 1 WY vnfearsee o
(anglicized school) & s
T Y FvE A WS FY TEET ey
% A=A F7 fEareT framed & foq
FIEH § | SET FTH §F 9941 § |

W TR ¥ AR UgH AU H
T FTE GGHT AIgAT & ) SGH! a7
T I WA e A qE § 1 AH
YT FAT A1T § 5 9 9z s §
qEaT AT AT UF AT Arg o, TE IHT
F foq g1 o, T el gaT & fog
da amr N ) A ST & Sl
qE @ ST A WK SEH ww T
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sqar ofr | T ¥ F 3y oXg ¥ oA
W & g, o wrt o O 3§,
FET @R f@maes (recog-
nize) ¥ X1 wx = F
qTH ) =% g1 I A1 IqH & AT
TG TYAT UF F T A 47 98y
IFFr F7 ¥ 3G FEY A G| W
T &7 IEHT T GHAT § AT T8 97
T & gW DT A ITF @A T8
IR, qAH I §F F qwal & |
AR TR ¥ g A @
g gquz (graduate) n%?:( -
Y & T T TAT G FIHT

& @A@Y A F Il A7 oy fayar
y=B qE § T e awdt § sk
ST 1 wweAt agdt Sl §
fra TR avad e=F A AT FO 7 AR
FT faur § fr g 99Ue %1 $8 wHA AiT
¥ F8 FTT EN, X A T+ qIL
WA A frar 9w FFow o g A
TF YT AT HIT JGE FY 0TS AT
FTH 9IS & dT 99 IAFT 9315 F7
w a7 T TAATH g7 HIWT ] AF
qE ¥ =41 &1 qrod {eF ¥ IET
#rger ft g R AW A ALY
WY AT qe |

Bill, 1954

TN gadr & widAar & & ogmra S
q9C E, ST gW @A F W 8, Ia%
foq go @ = gQE@ g4t &«
arfgd, uF oAr falt g9 g v
2 fF A7 o FTHT F @5 €U § ST
afaw & sfus st Swawr Fear s
gF | 9T W W G@F I § ST
afe agr &0 at &wn 3 arzT (buying
gfe W 9% IR, TW A ¥ N
q€ AT AT G g & afw W
% FIOY |
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3T g ATAET F THT F AT NG
& wfed gt faaa s #7a g 3 ast
¥ §rq g A1fEd, A & ST A
IR ZW AT ¥ A W AR AT F
e ¥ §1q T, a57 A4 AT E

[For English translation, see Appen-
dix VII, Annexure No. 202.]

11 aMm.

Mg, DEPUTY CHAIRMAN: 1 would
like hon. Members to place a voluntary

restrs;gipg on time.
N

Surr B. V. GURUMURTHY (Hy-
derabad): Mr. Deputy Chairman, I
would like to speak on the Defence
Services and the Defence Ministry
first. On the expenditure side, a sum of
Rs. 205 crores has been provided in
the Budget. In the context of the
latest international situation, I submit
that this sum is inadequate. The world
today is polarised between two ideolo-
gies represented by Russia on the one
side and America on the other. Every
country is trying to lean on one power
bloc or the other. Our decision to
pursue an independent foreign policy
and our determination not to play the
second fiddle to any other country en-
joins on us the responsibility to pre-
pare our defences and to set up defence
industries ourselves. For the safety

and security of ocur freedom and
honour, we know that arms and
modern weapons are necessary. We
have to embark on a programme of

arms manufacture, and various defence
industries have to be set up all over
the country, and for this, money has
to be provided.

Yesterday, Shri Bhupesh Gupta said
that with the rout of the Muslim
League in East Pakistan, the threat of
aggression from that side has receded,
but I submit that the facts are other-
wise. Mr. Suhrawardy, the topmost
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leader of the Awami League, one of
the component groups of the United
Front which routed the Muslim
League, has endorsed the U.S.-Pak.
Military Pact. Again, another im~
portant member of the Opposition, the
Pir of Manki Sharif, who had earlier
denounced the Pact has eaten humble-
pie and has toed the Mohammad Al
Une. Under the circumstances, it is,
not advisable to be complacent in the

matter of our defence. Mr. Gupta.
also remarked that Soviet Rus-.
sia alone, out of several

countries, has acclaimed the stand
taken by our Prime Minister on the
various issues of international im-
portance. I would remind him that
Mr. St. Laurent, the Prime Minister of
Canada, has also applauded the stand

taken by our Prime Minister, Shri
Jawaharlal Nehru, on the issue of
cease-fire in Indo-China. On this

account, should we give up our neutral
policy and walk into the parlour of
one power bloc or the other? Our
foreign policy today is acclaimed by
all the saner and sober sections of the
world, because it is truly independent
and is contributing towards the
establishment of world peace. We are
serving the cause of peace, and by and
large all countries and all right-think-

ing men have begun to appreciate this
stand.

To me, the problem of defence has
two aspects; the internal aspect and
the external aspect—internal disrup-
tion and external aggression. Many
speakers have dealt with external
aggression, but very few have con-
centrated on internal disruption. The
danger of external aggression is
obvious and its awareness is shown
by the universal support and co-
operation promised to the Prime
Minister. But the possibility of internal
disruption cannot be completely ruled
out. Various factors contribute to
internal chaos and 1 consider two
factors as most important. The first
is the discontentment of the people
and the second the machinations of

certain anti-national and reactionary
parties.
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For various reasons, a great aumber
of people are dissatisfied. No Gov-
ernment worth the name can 1gnore,
or remain immune from, or indifferent
to, the urges, aspirations and attitudes
of the people. A great number of
people desire today that the country
should be redistributed on a rational
basis and Government have acted
wisely in appointing a high power
Commission for the purpose but they
must be asked to expedite their deli-
berations and submit their report
within a specified time. Secondly, the
minds of the people are exercised over
another important matter, ie., the
medium of instruction at the various
stages of education. The mother-
tongue or the regional language as the
case may be, should be the medium
of instruction in the primary,
secondary and even in the university
stage. Hindi can be a compulsory
second language in the primary and
secondary stages and an optional
medium in the university stage. There
should be no rivalry between these
two languages. Thirdly, our economic
programme should aim at providing
full employment to the large number
of various unemployed young men in
the country. The emphasis should be
shifted from investment to employ-
ment and our Five Year Plan, if neces-
sary, should be recast on this basis.
But the progress of our plans should
not be hampered for want of financial
assistance from foreign countries. The
quantum of foreign aid is after all, 17
per cent. and Government has done
the right thing in anticipating a con-
tingency when all foreign aid may
cease and by launching the National
Plan Loan. This is the way by which
we could implement the Plan without
assistance of the foreign loans. Even
if this 17 per cent. is forthcoming it
will have to be accepted with foreign
experts and the foreign experts
naturally try to place orders on the
countries from which they come. The
high salaries of these experts and the
high margin of profit on the machinery
received by us from them will take
away more than 17 per cent. that we
get from foreign sources. So we need
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not depend on foreign assistance so far
as the rnancing of our plans is con-
cerned Fourthly, for some reason or
the other, South India feels that it has
not been done due justice in the matter
of providing projects or heavy indus-
tries. Such feeling should be removed
as various interested partiies are try-
ing to exploit it for political ends. The
Government of India should concen-
trate on this and try to locate indus-
tries and projects, as many as possible,
in South India also. Lastly, one
should not forget the Nizam of Hyder-
abad and the reactionary and com-
munal forces in our country. He
sponsored and financed the Razakar
organisation in our State and he is the
villain of the piece. The Razakar
organisation enunciated the theory of
“l am the monarch” for all Muslims.
The theory says that every Muslim of
the State should consider himself as a
monarch and all the non-Muslims
should respect him as such. Tais
fascist indoctrination had poisoned the
minds of a number of Muslims and put
into jeopardy the lives of one crore
sixty-five lakhs of non-Muslims.
Strangely the Nizam is guaranteed a
privy purse of Rs. 42,86,000 equivalent
to H.S. Rs. 50 lakhs, charged to the
Consolidated Fund of India. He is
treated on a par with other princes so
far as his privy purse is concerned.
Other princes were patriotic enough to
surrender their sovereignty, they have
integrated their States with the Indian
Union voluntarily and with great love
and affection for our country, but this
man stands on a different footing
altogether. He declared independence
for Hyderabad. He tried to betray
our country and yet he enjoys all the
emoluments of the other princes today.
Some months back we read in our
local papers that the Government of
India were sending some financial
experts to Hyderabad to assess and
classify all his wealth into two cate-
gories—one personal and the other
State. At the time of his father’s
death, the State exchequer was empty
and all this wealth—and the worid
knows that he is the richest man in
the world today—is accumulated by
this gentleman by dubious and other
questionable means. All that wealth
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has to be classified under the State
head, and this grant of Rs. 42,86,000
must be made on the clear under-
standing that he should invest it in the
Hyderabad part of the Nandikond:
Project or any other project in the
State because all that money belongs
to the State and the State people must
have their right to enjoy the fruits
of that investment.

Incidentally, Hyderabad State has
suffered greatly financially by inte-
gration. We have lost about Rs. 2}
crores through the surrender of our
railways—the integration of the N.S.
Railway with the Central Railways.
We have lost about Rs. 14 crores by
way of customs. We have lost another
Rs. 2 crores in exchanging H.S. into
I1.G. currency and we have lost several
other sums by surrendering our rights
on income-tax and other taxes.
Hyderabad, as you know, for various
historical and other reasons, is a back-
ward country whose teeming millions
are groaning under poverty, ignorance
and disease. It is, therefore, just and
proper that all this money that has
been taken over by the Centre should
be spent in the Hyderabad State.
Recently a big mill employing about
1700 labourers has been closed for
want of finances. The Government of
India has been approached by various
persons to come to their rescue. Neither
the Hyderabad State nor the Govern-
ment of India is in a position to
finance it. It is, therefore, necessary
that su h big industries which are
being rlosed down one after another
should be restarted and the men there
should be re-employed. With these
few observations, I would like to sup-
port the Aprropriation Bill for 1954.

SHRIT V. VENKATARAMANA
(Andhra): Mr. Deputy Chairman,
while going through this Appropria-
tion Bill, one finds a categorical fact
as to how the rural parts have been
neglected. The Congress people and
the present Government who claim
today to be the disciples of Bapuyji,
who fought for the upliftment of the
rural parts and rural people—it is
unwise for them to neglect the rural
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parts. By rural parts I mean mainly
the agricultural side. Agriculture, as
you know, is the main industry of our
country but, unfortunately, our Gov-
ernment is not giving proper im-
portance to it and they are not allot-
ting proper funds for the development
of agriculture. On the research side,
no doubt there are some researches
made in various parts of the country
but the Government has not seen
whether it is reaching the cultivator
or not, whether it is implemented
properly or not. There is no proper-
machinery in between the cultivator
and the research departments. So
sufficient funds should be allotted for
the research department as well as for-
the liaison department to see that the-
researches are being implemented pro-
perly. In this connection, I may
mention the Central Sugarcane Com-
mittee for which very meagre funds.
have been allotted. You know the im-
portance of this industry for this coun-
try, but unfortunately only Rs. 8 lakhs
have been allocated out of which about
Rs. 5 to 6 lakhs are allotted for the
establishment itself. As such you can
imagine how much attention is being
paid for agricultural development and
research work in this country. We
have been fighting for a long time for
the development of agriculture in this
country, both for better production
inside the country and for better
marketing of our agricultural com-
modities. But Government has not
provided any marketing facilities for
our agricultural commod:ties, either in
the country or overseas. Take for
example gur. Our gur, as we know
has an important market in the South
East Asian countries and in Ceylon.
But unfortunately there are no proper
marketing facilities afforded to this
commodity and because of the lack of
these facilities, we are losing our
foreign markets this year and Gov-
ernment has totally prohibited the
export of gur to other countries, which
is an unwise policy.

Take again jute. For this commo-
dity, the Government of India still
seems to be totally dependent on the
Pakistan Trade Pact. 1 would advise
Government that we should encourage-
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our local producers to grow more jute,
by giving them some sort of bonus or
subsidy so that we may become self-
dependent in this respect, should an
emergency arise.

As a matter of fact, we have been
Tequesting the Government to establish
.a Central Marketing Board for tobacco
for a long time. But the Government
of India, though knowing fully well
that tobacco has a very important
position in our country, has not yet
formed any such marketing board.
For every industrial product, the Gov-
ernment is forming a marketing board,
but unfortunately, there is no market-
ing board for any of the agricultural
products, like tobacco, gur and such
«other commodities.

Secondly, so far as irrigation is con-
cerned, the other day the Deputy
Minister for Irrigation informed the
House that about 28 irrigation schemes
were proposed by the Government of
Andhra and that later on the same
Government suggested only 17 or 18
projects. But I am sorry to inform
you that there is such an amount of
party politics in Andhra that only
those areas from where the M.L.A.s are
supporting the Government, get pro-
jects started and carried out. Only
for such areas are such proposals for
projects suggested to the Government
of India. In my district, fortunately
wor unfortunately, the Congress Party
was completely defeated in the elec-
tions—I mean the Vishakhapatnam
District—and only one independent
candidate was returned and later on
this gentleman joined as an associate
member of the Congress. In that area,
-only one project was recommended
which costs only Rs. 8 lakhs. Whether
it is a minor project or a major project,
in Andhra so much of nasty politics
are being played and the projects are
not being considered on their merits.
You know from the papers how this
party politics has affected the Nandi-
konda Project and the Vamsadhara
Project. Therefore, I would request
the Government of India to take at
least the major projects into their own
hands and deal with them directly on
thelr merits.

|
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Then I come to this question of get-
ting experts from abroad. We are
getting these experts from various
countries of the world. I do not know
how far these experts are useful to
our country. Some of them may be
useful. But the other day the Com-
merce Minister admitted that some
experts brought over for the cottage
industries had failed to satisfy them.
Similarly, in the case of the ship-
building, we got French experts. I
may say that we are wasting money
like anything in this way. Our people
in the Scindia shipyard are better than
these so-called experts from France.
You will laugh when I tell you that
one interpreter has also been brought
from France to translate their French
into English! And I am told this inter-
preter is a cousin or nephew of one of
the French experts who have come
from France.

Dr. R. B. GOUR (Hyderabad): He
may be an expert interpreter.

Surr V. VENKATARAMANA: 1t
may be so, I don’t know. What I am
saying is, there are reliable people in
the shipyard itself and the French
experts have proved useless to this
country. So I request Government not
to waste funds like this on such bogus
experts, but do something for the local
people, pay them something more,
send them abroad for training so that
they may be encouraged and thereby
you can extract better service from
the local people themselves.

As regards the aids to the States,
Andhra State is being neglected. This
is a newly born State and naturally it
should have been provided with more
funds by way of grants or loans or
aids. Unfortunately, as was stated
this morning by the Deputy Minister,
it is a pity that our Andhra Govern-
ment did not approach the Govern-
ment of India for more funds. Even
the funds that were allotted by the
Government of India were not pro-
perly utilised. It was also published
in the papers that even some funds
had lapsed recently. May I request
the Government of India to insist on
the State Governments the proper
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utilisation of these funds? On an im-
portant matter like prohibition, know-
ing full well that in Andhra prohi-
bition has been a total failure, the
Government of India or rather the
Congress Party is directing that the
Government of Andhra should strictly
follow prohibition. Similarly, I say
they should also give a whip to the
Andhra Government to see that the
funds allotted by the Government of
India to the State are properly utilised
and even if they lapse, due to the
foolishness of the Government of
Andhra, they should see that the
money is allotted in the next year'’s
budget and also see that these funds
are spent on the various projects or
for the various purposes for which they
were allotted without any party politics
and on merits only.

As regards labour, so many political
parties, including the Congress Party,
have been agitating for quarters for
the workers and such other facilities.
Unfortunately, the Government of
India is following a policy of providing
guarters and other facilities to the
higher grades, the higher scale officers
and not to the ordinary workers in the
various industries. Regarding retrench-
ment also, only the lower grade people
are being retrenched on a large scale,
For example in shipyard, about a
thousand hands were retrenched but
only a few persons were retrenched
from the staff. This sort of retrench-
ment of the lower grade workers is
deplorable and if this sort of policy
continues, then we will have to face
serious unemployment problem which
will endanger the economy of our
country at large.

On the industrial side also, the Gov-
ernment of India are giving so many
facilities to the industrialists, but we
are not reaping proper results out of
these benefits given to the industrial-
ists. For example, so far as sugar is
concerned we have been observing
how the Government of India has been
giving so many concessions to this in-
«dustry. They cut the price of sugar
cane by 25 per cent. in the name of
the consumer, but they could not suc-
ceed in getting down the price to a
reasonable level and so they had te
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import so much sugar from overseas.
This sort of sugar policy is detrimental
to the country at large. An industry
like this which is next only to the
textile industry should, I think, be
nationalised as soon as possible. At
least the control and management of
the industry should be taken over and
it should be seen that the cane-grower
as well as the worker and the con-
sumer are all properly benefited.

While things are such, I say that no
wise man in the House or in this
country can support this Appropria-
tion Bill.

Surr RATANLAL KISHORILAL
MALVIYA (Madhya Pradesh): Mr.
Deputy Chairman, I am rising to speak
on the industrial housing of the Gov-
ernment of India and the other
scheme launched by the Coal Mines
Labour Welfare Fund organisation. Of
course, there are several other housing
schemes launched by the State Gov-
ernments and also by some co-
operatives in the States but for want
of information I want to confine my
remarks to these two schemes.

The scheme of the Government of
India was launched more than two
years ago and some development has
taken place since then. It is now
time to assess the progress made by
the Ministry of Works, Housing and
Supply in this respect and if the
desired results have not been achieved
it is also necessary to change the
scheme and achieve the progress which
is intended to be achieved. Another
scheme that has been launched by the
Labour Ministry through their organi-
sation—the Coal Mines Labour Wel-
fare Fund—with its offices at Dhanbad
was launched about eight years back
with definite funds in its hand and it
has got to be seen whether that
organisation too has achieved any-
thing; if they have also failed to do so,
it is time that steps were taken and
things put in proper order.

So far as the first scheme was con-
cerned, I locked for the progress in
the report which has been circulated
to the Members and the figures men-
tioned on page 21 of the report are
all very disappointing and the con-
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clusion which one can draw from the
progress made is quite a disappointing
one too. In the year 1952-53, the
Central Government allotted an
amount of Rs. 2,74,00,000 towards loan
to the State Governments and Rs.
14,58,000 to the employers. They also
allotted Rs. 2,49,00,000 to the State
Governments as subsidy and Rs.
9,72,000 to the employers. In the same
way, in the year 1953-54, the Central
Government allotted an amount of
Rs. 91,31,000 to the State Governments
as loan and Rs. 91,31,000 as subsidy
and to the employers Rs. 23,25,000 as
loan and Rs. 19.14,000 as subsidy. Thus,
in the two years, the total amount
which has been allotted by the Central
Government to the State Governments
as loan is Rs. 3,65,31,000 and as subsidy
Rs. 3,40,31,000. These figures are for
the State Governments and they have
allotted to the employers Rs. 37,83,000
as loan and Rs. 28,86,000 as subsidy.
Of course, nothing has been mentioned
about co-operatives.

1 want to point out that out of this
financial assistance which has been
sanctioned by the Central Government
up to the 26th January 1954, it is sur-
prising to note that advantage of the
sanction has not been taken either by
the State Governments or by the em-
ployers. The figures show that in the
vear 1952-53 the State Governments
took a loan of Rs. 1,33,00,000 but no
subsidy has been given as yet and in
the year 1953-54 a loan of Rs.
1,37,00,000 was given to them. In
1952-53 the employers have not taken
any loan and in 1953-54 only a loan of
Rs. 4,39,000 has been taken by them.
It is surprising to note that while the
plan of the Government was to con-
struct more than 28,000 houses during
these two years, the reported number
to have been constructed or under con-
struction is only about 4,758. So, the
conclusion drawn from this is that the
employers are not amenable to the
scheme; they neither want to take
advantage of this scheme nor are they
willing to consiruct houses for their
workers at their own instance. Now,
the question arises as to what should
be done under these circumstances.
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The Government did its level best and
granted a subsidy of 25 per cent. and

a loan of 374 per cent. and, as this was
not availed of by the employers the
Government again lured these em-
ployers by increasing that loan of
37} per cent. to 50 per cent. and
still advantage was not taken by
them and the condition of housing
remains where it was two or three
years back. The policy which was
adopted by the Government two or
three years back remains unfulfilled
and it is time to revise the plans to
see that the plan of the Government
to construct housing on a progressive
scale is carried out and the required
number of houses made available to
the poor workers who have been
suffering day in and day out. The
scheme, so far as the Ministry was
concerned, to my mind, has failed. I
have been concerned with these indus-
trial questions and my own view is
that some sort of compulsion—the
maode of that compulsion is to be
decided by the Government itself—
should be used and the employers
should at least be compelled to make
their own contribution of 25 per cent.
and they should also be compelled to
take loans from the Government to the
tune of the requirement of houses in
their own establishment, There is no
other way if we want that the plan of
the Government should succeed.

Now, I come to the second phase of
my discussion and that is with regard
to the Coal Mines Welfare Fund orga-
nisation with wiich I am intimately
connected and ebout which I can talk
with some confidence. This organiza-
tion is being run on a cess which is
raised on the despatch of coal at the
rate of six annas per ion and the total
collection of the fund is to the tune of
one crore of rupees annually. Out of
this the major amourt of course, is
being spent for the general welfare of
the coal-mine workers throughout the
country and a portion, about 20 to 25
per cent. is reserved for housing pur-
poses. Since the fund was started in
the year 1946 this reserve for housing
has been accumulated and it has gone
up to the tune of two crores of rupees.
Besides this amount one crore has
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been spent by the Government itself
in construction of houses at the begin-
ning. The township of Bhuli with
aboutl 1,600 houses and two other small

townships were constructed, wholly
financed by the Welfare Fund at
Jharia and Raniganj area. Bt the

creation of townships which the Gov-
ernment did, did not bring about the
desired result as the employers have
not been taking these houses on rent.
These are lying vacant because the
employer has to pay out of Rs. 14 of
monthly rent, a rent of Rs. 6 and the
worker has to pay Rs. 2, of course the
Government agreeing to contribute
Rs. 6 per month. So, because they
have to pay rent and for some other
reasons, anyhow they did not occupy
those houses. Out of the 1,600 houses
which have been constructed at Bhuli,
with great difficulty and after great
persuasion, some 400 have been occu-
pied during the last four or five years.
According to the initial scheme the
houses were sought to be constructed
with the funds of the organisation but
because the general welfare was also
there, the fund was not enough to
construct houses wholly financed by
the Government. The employers also
showed their unwillingness to occupy
the houses. The policy adopted, there-
fore, was that 20 per cent. was allowed
to the employers as subsidy and 80
per cent. was to be contributed by the
employers themselves and they were
to become complete owners of the pro-
perty. This did not succeed for a
number of years and then the subsidy
was increased to 25 per cent. This
also failed and about a year and a half
back a housing sub-committee was
appointed of which I happened to be
a member. The employers pressed for
a loan of 50 per cent. I objected to
it because the remarks which I have
just made abput industrial housing in
general were in my mind then and I
thought that the employers were not
going to construct houses even on the
loan basis and I am still convinced
that this loan business is not going to
bring any results so far as housing is
concerned. I, therefore, objected to
grant of loan and proposed a way of
compulsion. So far as the mining in-
dustry was

10 CSD.

concerned, Government
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will be perfectly justified in making
that arrangement. I suggested a cess
of annas four per ton on the despatch
of coal, to be collected from the em-
ployers. The existing cess of six
annas per ton is collected from the
consumers. I proposed a cess of annas
four to be collected from the em-
ployers, and because I had little sup-
port from other members in the com-
mittee consisting of the Government
representatives and the employers’
representatives, I could not succeed
there. I, however, feel very strongly
that this loan business, as experience
has siown, has failed and the em-
ployers in the coal-mining industry
were also not going to apply for ade-
quate loan. Still steps are to be taken
to see that houses are constructed and
the employers were compelled to con-
tribute their share of capital. Of
course, as I have said, the subsidy and
loan may be there but then they must
be compelled to find the requisite
amount for housing construction. It
was essential that housing requirement
of every industrial unit was assessed,
finances required were ascertained,
and the owners of the industrial units
concerned were compelled to take loan
and subsidy from the Government and
contribute their own share of the
capital.

So far as the Coal Mines Labour
Welfare Fund organisation was con-
cerned, I have to say only one point
and it is this. There is a marked
difference between the other indus-
tries and the coal-mining industry in
that in the mining industry the whole
land belongs to the Government and
it is only leased out to the employers.
The Government can bring compul-
sion upon the employers either by way
of assessing the cess on them or by
other means. They may compel them
to apply for adequate loan and sub-
sidy and if they fail to do so within
a time-limit the cess of annas four per
ton be imposed upon them and the
construction be undertaken by the
Government itself. My suggestion
then was not accepted but I still feel
very strongly that the loan business
is not succeeding and the cess is the
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only alternative so far as the coal-
mining industry is concerned.

Now I will speak a word about
housing in the Government railway
collieries and I close. In the Govern-
ment railway collieries which are
about 11 in nhumber, the condition of
housing is deplorable indeed. The
employers have always taken the plea
that because the Government is not
itself constructing houses in their own
collieries it does not look proper for
_the Government to compel private
employers to construct houses and we
have to hang our head in shame. We
had to request the Ministry concerned
every time and every time the request
was turned down. It was last year in
the month of July that I personally
approached the Production Minister
and requested him to make some allot-
ment and a plan to construct houses
in the Government railway collieries.
He appeared to be agreeable then but
then nothing has been done so far and
to my great surprise no allotment has
also been made in the Budget for 1954-
55. While the requirement on the one
hand is great, we find on the other
hand that no budget allotment is made
for this purpose and naturally dis-
satisfaction among the workers is
growing and it may have its reper-
cussions in any form. My submission,
therefore, is that the Government
should undertake the construction of
houses first and should make a posi-
tive plan and start working imme-
diately. If you look into the facts you
will find to your great surprise that
whatever housing has been ¢onstruct-
ed in the Government railway col-
lieries, it has been wholly financed by
the organisation for which they were
not entitled. Railways are the only
organization or the only concern
which got preferential treatment and
all their houses so far constructed,
have been wholly financed by Coal
Mines Labour Welfare Fund. This
privilege was not available to any
private employer.
houses have thus been constructed.
But the Government have no plan of
their own. If has not applied for any
subsidy under the plan for which we
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are compelling the private employers
to do. So the condition remains where
it was. Now, it is a paramount neces-
sity that if we want housing in the
|
!
[
|

!

industrial area and especially in the
coal-mine area with which I am parti-
cularly concerned fhe Government
should take the initiative. They should
move immediately and then and then
only the private employers could be
persuaded and some action could be
taken against them by way of assess-
ing cess or otherwise to collect funds
and construct housing. I would, there-
fore, very earnestly request the
Deputy Finance Minister—because the
Minister concerned is not here—and
through him 1 will appeal to the Pro-
duction Minister to look to the plans
which have been handed over, to con-
sider the workers' request which is
before him and to start construction
of houses. The Labour Ministry is
also concerned with housing in coal-
mines and I wowd request the Labour
Ministry also to reconsider their plans
which they have sanctioned and which
they are likely to sanction. I submit
. that this loan business is going to fail.

I suggest that a cess of four annas per
, ton on the despatch of coal be imposed
’ on the colliery-owners. The houses

must be constructed from the proposed
cess and the accumulated amount of

rupees two crores of the Welfare Fund
and the amount which will accumulate
in future. Then and then alone we
can meet the requirements of the coal-
mining workers within about ten
years and that too only if it is taken
up in right earnest now. With these
remarks I again request the Finance
Ministry, the Ministry of Production,
the Ministry of Housing and the
Ministry of Labour to look into these
questions very seriously. They should
I not pass the time wunnecessarily, as
‘ they have been doing so far, because
i the situation is getting critical day by
‘ day so far as labour is concerned.
I Thank you, Sir.

Dr.R.B. GOUR: My Deputy Chair-
man, 1 rise to speak and with your
| permission I would like to confine my
l remarks to only one Ministry and that

is the Labour Ministry. The Labour
l Ministry wants to appropriate huge
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sums under the varieus heads of the
Appropriation Bill as it is before us.
but shall I say that it wants to mis-
appropriate these funds in order to
conduct, as it has been conducting, a
policy of fiddling while the entire
labour in our country is heing fired
upon?

- - . .

Industrial unemployment is growing
in the country due to rationalisation
and work-load. And rationalisation,
may I tell you, is another name devised
to increase the work-load on the
workers? Now, in Kothagudam in the
Singareni collieries, when the present
wage structure was framed in 1949,
the labour strength was 21,000 includ-
ing labour under contract. Today in
1953 with the same wage structure the
labour strength is brought down to
15,000. A direct retrenchment has
taken place of about 6,000 workers in
one single colliery in Hyderabad State.
The wage structure remaining the
same, employment having gone down,
look at the production. The produc-
tion has increased. The value of pro-
duction has increased and when the
workers come out demanding a little
amount for the increased production
which they have placed in the hands
of the owners and when for this pur-
pose they go on strike for nearly a
whole month, here is the Central
Labour Ministry, under which the
mine labour is expected to work,
pleading inability. The Chief Labour
Commissioner pleads helplessness. He
says, ‘I cannot do anything; I cannot
ask for even interim relief’ The
Regional Labour Commissioner allows
half the strike period wages to be paid
to the workers because the owners
were recalcitrant enough to deny even
interim relief, which it was the right
of the workers to get owing to the cost
of living index having shot up in-
tensely in that area, particularly after
the demonetisation of the Hali cur-
rency. At this stage the Chief Labour
Commissioner comes in with his award
that even half the strike period wage
should not be given to the workers
because it seems to his mind—and he
quotes it in his award—that he iy
against premium on stoppages. Now,
here is the Chief Labour Commissioner
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under the Government coming out
with an award that is directly opposed
to certain awards of the Industrial
Tribunals themselves. The Industrial
Tribunals have held that when there
cannot be any premium on stoppages
there cannot be any premium on recal-
citrance of certain employers. They
have also said that when the workers
have earned, after a long struggle, the
right to strike, the employers have nq,
right to be recalcitrant by allowing
the workers to go on strike and then
depriving them of their wages. Here
is the Chief Labour Commissioner of
the Ministry of Labour who denies
that right of the workers which has
been recognised even by the Industrial
Tribunals. So far as the special bonus
is concerned, the Chief Labour Com-
missioner promised me personally that
he would get it for the workers. Upto
date even the special bonus, which
they could have got with a slight
intervention on the part of the Labour
Commissioner, is denied to them.

Now, I will take you to another im-
portant question. I will show how
they deal with labour; how the con-
ciliation machinery is working. I
shall take you to a classical example
and show how this Indian democracy
is working so far as labour is con-
cerned. I would draw the attention
of the Labour Minister who is absent
here and I would draw the attention
of the whole House to this fact. There
is one manganese-mine Garividi in
Srikakulam District in Andhra. As
long back as July 1952, a memorandum
was submitted by the workers for an
increase in wages. It was in July 1952
and we are now here in April 1954.
Now, what happens? Every time the
conciliator  arrives, the Regional
Labour Commissioner, Madras, comes
there and the owners come and say,
“We want to revise the wage struc-
ture; we want to increase the wages.”
But what is actually happening is that
wages are going down—brought down
deliberately. The management just
comes and says, “We want to revise
the pay structure. We will give in-
crease in wages but we are discussing
the question with our Head Office and
we are expecting to get instructions
from them.” This goes on every time.
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The Labour Commissioner has no
authority and the result is that today
the workers are being fired upon and
many workers have been retrenched
and the pay structure has been brought
down. The conciliator is sitting there
with folded hands and the Labour
Ministry, as a policy, is not referring
this dispute to the Industrial Tribunal.
This is the position which the Labour

Mii’xistry is takine up. The nunedction
of their wage increase is hanging fire
since July 1952 and their memorandum
is still under consideration while they
are being retrenched and their wages
are being brought dowin. Sometimes
the conciliator wants the management
to come but the management refuses
to come and the conciliator has no
power to compel the management to
attend. And that is the position
everywhere. On some pretext or the
other the management refuses and the
conciliator has no power to call upon
the management to come down and
see that this question is settled. We
have been suggesting to the Labour
Ministry in Hyderabad, and I would
like to repeat the same suggestion
here. Can you or can you not apply
the Enquiry Commissions Act to all
these conciliators when they take over
any enquiry into the conditions of
labour in any particular place? If
that could be done the conciliator or
the enquiring officer, who may be
called upon to conduct the enquiry,
would be able to command people to
come and give evidence and that way
these matters could be dealt with
quickly.

I will give you another example of
the Hatti gold-mines in Hyderabad.
The Hyderabad Government owns an
overwhelming majority of shares in
that—80 per cent. and more. A large
amount of money has been contributed
by the people of Hyderabad and what
is the position there? The workers
there are denied sufficient wages; they
are denied sufficient housing whereas
on the other hand gold production has
increased. The workers are demand-
ing bonus but up to date no reply has
been received from the management
to the workers’ demand for bonus.
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There is British management in Hatti
and the Government were kind enough
to increase the commission of this
White management from £7,000 a year
to £11,000. The commission for that
British agency has been increased.
Now, I demand an answer from the
Ministry to this question. To what
extent have the wages of the workers
been increased? Has it been done in
the same ratio? Here 1s a foreign
management; they have foreign per-
sonnel getting all sorts of allowances.
There is an allowance by the name of
crockery allowance which every
foreign official gets. If some of his
crockery gets broken he must have
some money to purchase new crockery.
Besides, he gets overseas allowance.
Thus they get all sorts of facilities
and concessions. But there is an
Indian engineer in Hatti who does
much better work but at the same
time that engineer who is a black
fellow, gets lesser emoluments from
the same concern. Again, there is an
Underground Engineer; Mr. Seshagiri
Rao is his name. After all, he is not
a white man; heis an Indian and they
pay very little to this Indian. Now, I
ask: Are these things essential? Is
this huge expenditure on British
foreign personnel in Haiti justified? Is
it absolutely necessary? At the same
time, the workers are being denied
baonus, they are being denied wage-
increase, they are being denied even
the trade union rights. Houses have
been constructed for officers but not
for the workers and this case has been
hanging fire for some time. I myself
sent a representation on the workers’
behalf to the Ministry and to the Chief
Labour Commissioner, Mr. Joshi. And
the Conciliation Officer told me that
he has already sent his reply, but so
far T have not yet received even an
acknowledgment of the letter that I
sent to the Labour Ministry. Well, the
hon. the Deputy Labour Minister has
come. Let me ask whose interests he
is protecting in Hatti, the interests of
the foreigners, the British-managed
company or the Indian laBourers and
the Indian staff employed there? I
want to know what is really happen-
ing there. I have certain figures here
with me of increased accidents due to
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rationalization. Unfortunately, the
Minister for Rationalization, Workload
and Unemployment, as I would like to
call him, is not here. I mean the
Minister for Commerce and Industry.
I will say that this rationalization itself
has resulted in increased accidents.
Proper attention is not paid to the
factories, mines and railways and how
they are working. The human factor
of labour is being ignored. Machine
is being exploited; and labour is being
exploited; and everything is being
exploited. Take these figures. In the
first seven months of 1952, excluding
the railway and the mines, the acci-
dents were—3 fatal, 3 serious and 132
minor; but in the first seven months
of 1953, look what has happened. Look
at the fisures—there have been 186
fatal accidents; the figure has in-
creased from 3 to 16; the figure for
serious accidents has increased from
3 to 42; and, again, from 142 minor
accidents the figure has gone up to
1,118. These are the figures, I am not
quoting from memory nor have I
pulled them out from a trade union
report as the hon. the Deputy Minister
for Labour would say. I am quoting
them from the Hyderabad Economic
Bulletin for August-September.

Now, take the railway and mine
accidents. The accidents in the rail-
ways during the first seven months of
1953 were: 42 fatal, 142 serious and
342 minor. I would like to know why
these accidents are occurring. There
is a Mines Act, there is a Mines Com-
missioner and all sorts of gentlemen
are there—the Mines Inspector and so
on. What is this? What are they
supposed to inspect? I give the case
of the Kothagudam coal mine. There
was recently a case of two workers
crashed to death due to the snapping
of the rope. These ropes were sup-
plied by America; and that bloody
American company has supplied them
with all the ropes......

Dr. SurimMaTlI SEETA PARMA-
NAND (Madhya Pradesh): Sir, is this
expression parliamentary?

Dr. R. B. GOUR: It is parliamentary,
after all bloody is bloody.
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Dr. SuriMati SEETA PARMA-
NAND: I* s nof parliamentary in the
sense in which the word is used.

Mr. DEPUTY CHAIRMAN: Mr.-
Gour, please avoid such expressions.

Dr. R. B. GOUR: I am sorry, Sir.
Well, then, this very good, our darling
American company has supplied us
with ropes and that rope gave way.
The Union representatives took up the
matter; under the Mines Act you have
got a whole range of personnel to look
into such things. He deputed a man
to say whether the rope was all right
or not; that gentleman went and said
that that rope was all right, but it
gave way. Some furious workers
wanted to punish the gentleman, but
the Union leaders counselled patience
and today it is the Union leaders who
are being tried in Khammam court.

Flagg Do L T

12 Noon.

AN Hon. MEMBER: Was the rope
specially manufactured for that com-
pany?

Dr. R. B. GOUR: When the
Americans can manufacture hydrogen
bombs for Asian countries, they can
also manufacture such ropes for the
company. This is the position.

Then, I would like to know why
industry after industry is being closed
all over the country. I would not like
to bore you with figures of these
closures. In my own state of Hyder-
abad, retrenchment is going on. In
1953, 3,800 workers have been
retrenched according to the Industries
Department itself. What has the
department, that is there for helping
retrenched workers, done to reinstate
these persons or rehabilitate the
persons thrown out of work? That
gentleman, the person in charge of
resettlement and employment has said
that since the middle of 1950, unem-
ployment is growing and it is growing
continuously without any avenues
being opened up for alternate employ-
ment to the workers. Indusiries are
being closed. There are three factors
for such closure; one is financial
stringency; the second is corrupt
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management, thirdly market. Mostly
it is over-capitalisation, mostly swind-
ling and eating of money. The Allwyn
Metal Works which the hon. the
Deputy Labour Minister saw the other
day when he was not yet the Deputy

Minister, is over-capitalised; the
Asbestos Cement company is over-
capitalised; they are paying Rs. 40

lakhs by way of interest on loan and
30 lakhs, as wages......

Mr. DEPUTY CHAIRMAN: Mr.
Gour, all this would be relevant in the
Hyderabad Assembly.

Dr. R. B. GOUR: I shall presently
show how these are also relevant here.

Mr. DEPUTY CHAIRMAN: Are
they not State-managed industries?

Dr. R. B. GOUR: Not quite, Sir; they
are partly State-managed and partly
privately-owned. But I will come to
the most important point. Yesterday
I had a talk with Mr. T. T. Krishna-
machari; I told him that this company
was over-capitalised: that they were
paying Rs. 40 lakhs as interest and
only Rs. 30 lakhs or so as wages.
Again, there was a textile mill in
Hyderabad; it was closed because of
corrupt management. They spend huge
amounts on various other things but
not even a little amount on increasing
wages. The Hyderabad Spinning and
Weaving Mills have been closed. I wish
to draw your attention to the fact that
the Industries Development Act is safe
in the shelves and the library. I want
the hon. the Deputy Minister for
Labour to call for an investigation
into the working of this Act. I met
Mr. T. T. Krishnamachari and told
him that an investigation should be
started into the working of this Mill;
but he says that after the case of the
Sholapur Mills he does not want to do
such things. When he cannot take
action under the Industries Develop-
ment Act, what is the good of that?
The State Government is not in a posi-
tion to help the industries and get
certain things done. Are they in a
posiuon to help? The Industries Deve-
lopment Act and the Regulations
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thereunder are only in the library.
You are not investigating into the
corruption in the industries into the
investigating into the affairs of the
Hyderabad Spinning and Weaving
Mills or the Asbestos Cement Co. or
the Allwyn Metal Works and several
other companies. If the investigation
cannot be done by the Centre, we told
the Commerce and Industry Minister
at least to delegate those powers to
the Hyderabad State Government who
may investigate. Take another simple
instance; it took nearly three months
for the Labour Ministry here to agree
to disclose the accumulated provident
fund amount among the workers of
the Hyderabad Spinning and Weaving
Mills, who are starving for the last
four months, And now Mr. Abid Ali’s
counterpart in Hyderabad says that it
will take another three months to pre-
pare accounts, etc. Now he would not
agree to part with the authority and
say that the provident fund amount
should be administered by the State
Governments. He is sitting tight aver
that authority. And when matters are
coming to such a pass, what are the
workers to do? What are the trade
unions to do?

"I would say only one word about
these Employment Exchanges. Do they
really exchange employment? Has he
got the information that even the Gov-
ernment Departments care little and
pay very little attention to these Em-
ployment Exchanges? Some gentle-
man is interested in having his friends
and his relatives in his Department.
The man says “I have got my name
registered in the Employment Ex-
change; my registration is there; my
card is there” and he gets nothing.
We find that the Government have
themselves circulated that the ex-
employees of the Civil Supplies De-
partment shall be given priority in
employment, but what is being done?
In the Agriculture Department they
employ eight Third Grade Clerks, not
from amongst the Civil Supplies ex~
employees but from outside. Now I
am pufting a straight question here.
Is the Government of India prepared
to do anything? The Union of the
Civil Supplies Staff demands that
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whenever there is a vacancy caused in
any of the Centrally-administered
Departments in the States, they should
be given priority. Even this much you
are not doing. You are not giving
priority to the workers that have been |
retrenched. Now, what is all this? I
think you want the area of unemploy-
ment to be increased and the sphere
of unemployment increased. This un- \
employment problem has created a !
situation of emergency. Therefore, we |

\

|

want you to call a special session of
the Indian Labour Conference to dis-
cuss this unemployment question in all
its implications. We have suggested
in Mysore session that it should be
included in the agenda then, but Mr,
Giri, said that it needed a special 1
session. Now it is said, “This is a |
problem of great magnitude and |
Parliament as well as the Planning
Commission are discussing this ques-
tion, No special session of Indian |
Labour Conference is required.”” Yes,
I know that they are discussing this
question; that is quite all right. But
let us also have it discussed in a special
session of the Indian Labour Confer-
ence, and that discussion will certainly
help the Planning Commission and
will also help Parliament. But we
find that they are not prepared to
convene a special session of the Indian
Labour Conference to discuss this
question of unemployment, this ques-
tion of rationalisation, as also the
question of work-load. I, therefore,
repeat that this question is very im-
portant and must be very seriously
taken up at a special session of Indian |
Labour Conference.

Lastly, I may point out that the !
Government always say that there is
no finance available. But my friend, |
Mr. Gurumurthy, has rightly told
them “Yes, there is enough finance, |
but you have no guts; you are not !
prepared to cut the huge privy purses |
given to the Princes.” After all, it is |
not the Princes that will ultimately
defend our country; it is the poor
working classes and the peasants that
will defend our country. You are
wasting huge amounts by way of privy
purses to these Princes who have all
along remained loyal to the foreign
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powers in India and who have remain-
ed spies and fifth-columnists of
foreign powers in our own country,
and who today are only a dead-weight
on our society. So much money is
being wasted on them and our masses,
the peasants, the working class people,
are suffering. The Nizam of Hyder-
abad is drawing Rs. 11 lakhs merely
as interest on the loans that he has
given. Now this is the figure given
by Mr. Vidyalankar in the State
Assembly. Do not allow the Britishers
to export capital; do not allow the
Britishers to increase their commis-
sion from £7,000 to £11,000. TUse that
money for the welfare of our masses,
for the welfare of our peasants, and
make our country prosperous. I,
therefore, feel that these being the
doings of this Ministry, the amount
that is earmarked for the Labour
Ministry is going to be a waste; you
will be wasting our hard-earned
money on such a Ministry, such a
Department, which fiddles when the
entire working class is in the fire.

Dr. SurimaTt SEETA PARMA-
NAND: Mr. Deputy Chairman, 1
would like to support this Bill, but at
the same time make a few observa-
tions on one or two matters. And 1
begin with the Education Ministry.

It is known to everyone that some-
thing is definitely wrong with our
education, and the main reason for
the failure of most of our schemes—I
am referring to Government schemes
—is not now lack of funds or even of
technical personnel, but lack of a
national spirit, as also efficiency that
comes with education. This may be
considered a State subject, but to
remove this doubt I would at once like
to point out article 45 of the Consti-
tution which reads as follows:

“The State shall endeavour to
provide, within a period of ten years
from the commencement of this
Constitution, for free and compul-
sory education for all children until
they complete the age of fourteen
years.”

I would like to point out that seven
vears have almost passed, and unless
we make a beginning at least next
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year or a year after—it says ‘“shall
endeavour’—we shall be charged with
a breach of promise, and among the
various causes that lead to frustration
and lack of confidence in Government
would also be the gap that is always
there between promise and perform-
ance. So. I would like to point out
the various ways in which it would be
possible for us even today, in spite of
the supposed difficulties, to imple-
ment this promise made, under our
Constitution.

Something seems to be wrong with
the way in which educational matters
are tackled, particularly at the Centre;
we are not concerned here with the
States. The Centre is supposed to
direct the policies of the States 1n
these matters. One example I would
like to give to show how things are
done in a confused or a topsy-turvy
manner. You can see how the Uni-
versity Commission was appointed
first; then came the Secondary Educa-
tion Commission, and then, after that
as was to be expected a demand made
in Madhya Pradesh, where the Prime
Minister went to open the All India
Primary Education Conference, to
appoint a Primary Education Com-
mission. This is like putting the cart
before the horse. It leads to delay;
it leads to confusion. And what is
worse is that though just recently the
Secondary Education Commission has
submitted a very comprehensive and
a very competent report, and we have
all complimented the Commission on
that report—in spite of the fact that
there were one or two foreign experts
on that Commission—Government
thought it fit to set up a committee
again and invite the Ford Foundation
to go into the question of implementa-
tion of the Secondary Education Com-~
mission’s Report. T am not able to
understand that. Does the Govern-
ment think that in our country there
are not enough number of people
competent to implement what has been
decided upon by the Commission after
touring the whole country? Does the
Government think that we do not
know the problems before us; that we
do not know what type of education we
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should give to our children? You are
very well aware that the main reason
for the present state of chaos in our
country, the main reason for our
not being able to get the full
benefit from our Five Year Plan is
the type of education that our people
are receiving. You are aware of the
state of affairs in our District Boards
and in our Municipalities, and how
often they have to be dissolved for
mismanagement. 1 would particularly
mention what appeared today in the
papers about the U.P. Examination
Report. It was astounding—I hope it
was not correct—but it was said that
about 40 per cent. of the pupils had
copied and that they intimidated and
also attacked the invigilators who
wanted to interfere. What are we-
coming to? Are we going to be com-
placent about this question and on the
floor of the House only discuss such
matters in which you can see the
dividend in rupees, annas and pies,
and ignore all such questions where
the dividends are of far-reaching
character, matters which perhaps are
the very foundations of the country’s
future? I am really surprised at the
way in which our remarks in this
House are being treated by the Edu-
cation Ministry. The  Education
Minister also is not able to attend very
often. I do not know why the Parlia-
mentary Secretary also is not here. T
had told him that I was going to speak
only and perhaps solely on educatiornr
and he should try to be present be-
cause one likes to feel that one does
not speak simply for the sake of speak-
ing. One likes to feel that Govern-
ment would take notice of it. But
unfortunately, the Parliamentary
Secretary also is not present. I would
like to point out that we are all aware
of what type of education should be
given to our people. We are aware
of what type of education, the Empire
of which we had formed part till
recently. gave to its people through
their public schools and other institu-
tions. We are also aware of how
Germany which was downtrodden
after the First World War, changed
her entire system of education and
suddenly rose up within a short period
of seven years. Even in Japan, we

1
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know that under Tojo, they were given
universal education and the people
were able to understand what they
had to do fo1 their national cause

We are told by officers of the Gov-
etnment, by the Plannmg Commission
and others, that they are not able to
pursue their schemes because, as they
say in then reports, they have no
adequate personnel It 1s not that
people work only because they get
directives from the top, people work
because they are enthused with the
national spirit, and such people do not
wait to see what directives they get
We cannot waste time, thinking that
the task 1s so gigantic that it cannot be
done 1n a day We have no time to
waste We are a backward country,
where the masses have no education
We have been used to be guarded and
protected by others We have only to
think of what happened on the road to
Tilpat, where our Army Commanders
even were not able to effectively tell
the people how to behave in an order-
ly fashion Perhaps most of them
were uneducated or badly educated
people We do not want to have that
kind of spectacle to happen agam I
do feel that the Education Mimistry
must at once see to 1t that it does
something to change the present
method of education It 1s no wuse
appomting Commissions and then put-
ting their reports on the top shelves
and forgetting all about them Rather
than waiting for the States to fall in
line, I would suggest to the Education
Ministry to make an mterim change
in the Constitution to allow full con-
trol of the subject of education to the
Centre. There 1s another reason for
this The States, 1n their own fancy
want to go i for schemes which are
often at variance with each other
Take the case of Bombay They are
gomg in for some stunts You can-
not deliver goods by these stunts
The Bombay Government evidently
feel that they do not have to bother
about the medium of instruction, that
they are such a rich State as to be
able to provide jobs in their own State,
and so they need not worry about the

Centre coming to their help Only
three days ago there was a Conference
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of Chief Secretaries n the Home
Ministry, and I understand that they
have decided on a policy of a five year
loan of administrative officers from
the States to the Centre and then
sending these officers back to their
States How can you reconcile these
two schemes? This type of policy 1s
causing confusion In some States,
the Governments, in spite of protests
from experienced officers, have decid-
ed overnight that all then adminis-
tration would be carried on in Hindi,
but have they been able to do 1it?
This 1s one more example of how there
1s no reconciliation hetween promise
and performance They have been
unable to do 1t, because they cannot
have the Hind: typewriters and train-
ed typists and so on I personally feel
that, 1f only the Congress Govern~
ments, as soon as they came to power
m 1937, had chang=d the system of
education, the partition of the country
could have been averted It was be-
cause the separatist tendencies were
allowed to develop among the people
through a denationalised education
that the partition came It was a
matter of education

I would like to say that education
1s as mmportant to the mind as 1s food
to the body In view of the fact that
the food question has now been solved,
the Government should at once take
steps for the solution of this important
question of compulsory education. I
would like to point out how this can
be done The Sargeant Committee
thought that forty years would be
required to give free and compulsory
education to our children, but as
agamst that, taking advantage of the
spirit of progress and umity in  the
country, our Government thought that
within ten years they should make a
beginning and perhaps 1n an equal
number of years they should achieve
the goal But they have been dis-
suaded from doing that, because they
think that 1t might interfere with the
autonomy of the States Perhaps they
also feel that funds might be an
obstacle We are about 360 million
people, and by statistical calculations,
8 per cent are supposed to be children
from the age of 6 The period men-
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tioned in the Constitution is 6 to 14.
Let us, for the sake of convenience,
take this period to be from 8. Children
above 8 would be about 12 per cent.
i.e. about 30 million or 3 crores. It
means about 1 million teachers at the
rate of one teacher for 30 children.
I. would show later how this difficulty
of getting teachers can be overcome.
Taking the expenditure as Rs. 1000
per teacher per annum, the expendi-
ture would be about Rs. 100—120 crores.
The entire expenditure on education
at present between the States and the
Central Ministry is about Rs. 122
crores, out of which Rs. 40 crores is
for primary education, 30 crores for
secondary education, 5 crores for uni-
versity and 45 crores for other educa-
tion. That leaves about Rs. 80 crores.
Take it, if you like for the sake of con-
venience, even as Rs. 60 crores.

Now, it might be asked, “Where is
this amount to come from’? It has
not been possible to spend all the
money that was allotted for the Five
Year Plan. Some of that money can
be diverted here. Now, the foreigners
are giving us loans for—as they have
put it—arresting the march of Com-
munism in the East. The same argu-
ment can be put to those people to the
United Nations who might be willing
to give [oans, and they can be asked
to give us loans for creating a spirit
of nationalism and for increasing the
efficiency and standard of living of
the workers. If the efficiency of the
workers is raised, naturally the ex-
penditure on the Five Year Plan also
can be reduced. The money that is
being spent is 5 or 6 times more be-
cause of less efficiency to day. If you
were to take the efficiency quotient of
the countries where there is education,
you would find that efficiency quotient
is six times or eight times mare than
ours., So that would be the saving on
the Five Year Plan and our other
schemes and that could be spent for
education. Ours is a poor country.
Our people have no radios and they
have no money to buy them, com-
munications are poor and if the Gov-
ernment wants to reach the people
for any nationbuilding propaganda, the
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only way it can do it—and the cheap-
est way—is through  published
pamphlets and for that reason unless
the people have some minimum educa-
tion, it is not possible to make pro-
gress further at a pace at which we
should have liked to do and our
experience of the last 7 years should
convince us of that.

The next question is about teachers.
The number at present employed is
about 12 lakhs in the country—I am
speaking of primary education. 23}
lakhs of matriculates pass out every
vear and even if we were to take 1}
lakhs from that per year—because all
the people will not be willing to take
up teaching—at least that would add
substantially to the number of
teachers. Then there could be con-
scription also for teaching. An educa-
tionist of experience and no less a
person than the Director of the Central
Institute for Education, Dr. Basu, has
told me that it should be possible to
equip a teacher with the necessary
training for teaching by a teaching
course of 3 months provided he is
given a refresher course again in the
intermediary period. So such people
also who say that it is better not to give
any education unless you can give
proper education through the medium
of trained teachers need not put that
as an excuse to shelve the question.

Then there is the Postal Department,
there is the Labour Department and
there is the Railway Department who
are also making provision and can
make provision for the education of
the children of their employees. So
that would again reduce the number
of students which I have mentioned
here. One more point is about double-
shift. We can certainly use these
teachers for double-shift because now
the scheme is to give basic education
for half the period and for half the
period the ‘three Rs’ and the staff
that will give them basic education
which will be only carpentry, agricul-
ture, etc., mainly, would be separated
from the other staff. Then comes the
question of building. Those who visit-
ed Shantiniketan and those who know
the conditions in our country or
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climate would agree that it is not
necessary to have buildings for giving
primary education during the inte-
rim period in rural areas. In olden
days, in so many places educafion was
given even under trees and in the open
and with the present village economy it
would not be possible to lock up a
village student in a room all the 12
months in a year. So except during
the rainy season, it would be possible
1o hold our schools in the open. Then
the question of secondary education is
there.

Mr. DEPUTY CHAIRMAN: Your
twenty minutes are over.

Dr. SeHriMATI SEETA PARMA-
NAND: I think only on Bills we are
supposed to have the time-limit operat-
ing. 1 will not take more time but 1
hope you will also agree that educa-
tion is an important subject. Even
otherwise I may take a minute or two
more here. But I would request you
not to put this time-limit, because it is
a subject which is hardly touched in
this House. The subject is really the
foundation, it is actually the founda-
tion of the nation’s future.

Mr. DEPUTY CHAIRMAN: Should
you speak on secondary education and
technical education?

-0 (Interruptions.)

Dr, SHRIMATI SEETA PARMA-
NAND: About secondary education, it
was pointed out by the Commission
that that should be, as far as possible,
the last stage of education and only
really competent students or those
wanting to have specialised education
should go to Universities. I would give
here the example of Germany. Hitler
said when their funds were limited,
that as an emergency measure only
men and women who had—particu-
larly in the case of women—obtained
marks above 60 per cent. should go to
Universities and the rest had to take
up domestic course as a specialised
course after their matriculation.

[TEE Vice-CHaRMaN (Ssri B. C.

GHosE) in the Chair.]

With regard to University education,
I would like to point out that the
standard at present is low and yet
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« the Government has not even accept-

|

ed the suggestions made by hon.
Members like Mr. Kishen Chand who
had brought a Bill regarding ways
of raising that. It was suggested by
him that if three years’ post-graduate
course was only made as the Univer-
sity course and the course up to B.A.
pass was handed over to the Inter-
mediate Board or whatever name
you may choose to give it, that would
raise the standard of teaching and of
discipline. Government should have
realised that the present type of Uni-
versity degrees have become just
nothing but a sort of post office mark
for which the course is just mugged
up in a parrot-like fashion and that
is the reason for the deterioration of
our present day education and also
for the deterioration in the general
administration because the adminis-
trators of today are students of
yesterday and there is this fact—and
nobody can deny—that the standard
of teaching has gone down consider-
ably during the last 15 years. If
this state of affairs has to improve,
Government must at once make a
right about turn and recommend two
types of degrees. I don’t say that
people who are anxious to have some
sort of degree education should not
have it. If appearing for an exami-
nation is the only incentive for read-
ing, then there could be two types of
degrees—A and B type, viz., one that
could be got by attending University
and the other that could be got by
private education. In Nagpur Uni-
versity women students are allowed
to appear for the degree without
attending a college. That would also
take away the expense from this. I
would like to suggest that Govern-
ment could reduce this expenditure
on University education though it is
pointed out by some people that
there is hardly any University educa-
tion in our country in comparison
with the number of people that
should be given University education.

I would suggest that Government
should curtail the money spent from
this counfry on students who are
going abroad. Ordinarily every year,
if I am right, about 400 to 500
students go abroad and there are on
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the whole, at a time about 2000 of
our students in foreign countries.
Taking £500 as the expenditure per
person, nearly Rs. 1} crores are spent
every year. You know that Rs. 11
or 12 lakhs each are given by the
Centre to the Benares University, the
Aligarh University and the Delhi
University. The total budget at the
Centre is nearly about Rs. 12 crores.
So if that money were to be saved
for bringing in foreign experts and
lecturers and giving of highly tech-
nical courses which students look
forward to taking abroad and then
after they have spent about 3 to 4
years, after their qualification, allow-
ing such people to go for a refresher
course, it would not only be a saving
but it would have far-reaching effects
in making our younger generation,
the next generation want to develop
our own culture on our Own lines.
Many of us who have spent the best
years of our post-graduate years in
foreign countries for our studies know
how unconsciously we get tied up to
Western ideologies and Western
modern life and if that is to be avoid-
ed and if our pecple, if our students
are to be allowed, at an impression-
able age, to see the best education in
our country first and then go at a
Jater mature age to foreign countries
for practical experience, or advanced
education that would be a double
boon. It may sound rather amusing,
but I may tell you that even in
America students who go for picking
up business methods, practical train-
ing etc., are asked to do so in between
the period of their college studies
and then go again to colleges to
finish it, because they then know on
the strength of their practical experi-
ence what is best o be picked up in
the institutions where they go. On
an analogy, if our students continue
to finish their studies till the age of
24 or 25 and then go abroad, they
would know what is best to be picked
up in technical institutions, in parti-
cular, in foreign countries and in this
way a great deal of money would be
saved and this money could at once
be used for further University educa-

tion, or for secondary education.
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Money could also be raised in
various ways as was suggested just
now by the hon. Member who pre-
ceded me in regard to industries. I
would point out as in Ceylon some
time back where they had a capital
levy, a per capita tax could be levied,
though it is considered a bad form of
taxation. But when there is an emer-
gency, every avenue has to be exploraed
and ways and means have to be found

by which a solution could be
arrived at, by which the
money could be made available.

Similarly, an education loan could be
floated. I do not think anybody
would be unwilling to pay for such
a loan, a loan for really the most im-
portant aspect of the mnation’s life.
Similarly, I would suggest that from
now, the proceeds from the estate
duty should be set aside by the Gov-
ernment for compulsory education. I
have suggested earlier that it could
be set aside for children’s homes.
But if more money is required and
if we cannot get foreign loan for this
purpose, even this source should be
tapped.

I would like to point out one more
aspect of education on which the
Centre should give the initiative to
the States because the States them-
selves do not have the opportunities
to have a broader outlook on the
matter, being far away Ifrom the
centre of things. In the Cenire
people not only from all over the
country but from all over the world
come and so those at the Centre are
conversant with different trends of
thought. But the States themselves
are not able to take the initiative in
re-orientating education, We are a
secular State, but that does not mean
that our education should be godless.
You may call it by what name you
like, i.e., religious or moral, but some
sort of ethical education should be
given. Even if we are a secular
State, why should we not give reli-
gious education without any deno-
mination, because ethical principles
of all religions are common? And
those principles, if they are taught
through our schools, that would make
a difference in the character of our
young people. Everybody is loud in
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saying that we have got a character-
less education. But what are we do-
ing about it? We as older people are
just watching complacently, and very
vociferously blaming the younger
generation for not coming up to our
standards. If we fail in our duty to-
wards them, I do not think we have
any right to blame the vyounger
generation for not being worthy of
ourselves, because I suppose every-
body thinks he is the best model of
a human being.

AN Hon. MEMBER: Quite so.

Dr. Sarmvatt SEETA PARMA-
NAND: But if we want to bring
about an improvement, we have to
make it compulsory, and see that

some sort of ethical education, either
extra curricular or through the
schools, is given, if our country is to
be freed from the present corrup-
tion and all this denationalisation of
which we are having good examples
in these days.

-(5;1e word I would like to say about
co-ordination of the activities in the
various Ministries, and that too con-
cerns education of the younger
generation. You know that we want
informative documentary films to be
shown to the children, and we also
want certain films should not be
shown to them for the proper educa-
tion of the younger generation. This
concerns one Ministry. Then we
want mid-day meals to be given and
so the Food Ministry comes into the
picture so that they may give some

concessions. We want the Health
Ministry to see that compulsory
medical examinations of  school
children are made available at

minimum cost. Similarly there is the
training given in the schools which
has been recommended by the
Secondary Education Commission by
some basic craft. That really has to
be made available through the co-
operation of the Ministry of Industry
and Commerce, because cottage in-
dustries are mostly concerned in this
training. So proper co-ordination
among the different Ministries is
very necessary for quick results and
saving of money and effort. But
what happens? I will give you one
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example of what happened in a parti-
cular State. It was suggested in a parti-
cular district where teak and other
waste from a saw-mill were available
that a carpentry school should be set up
to give a craft education—to the boys
in five or six high schools of the place
or in the alternative, that some aid
should be given for this purpose to a
big workshop existing there. What
happened was this. The Ministry of
Industry at once said that the Educa-
tion Ministry was concerned and that
Ministry must be consulted. But they
had no precedent to see how it could
be co-ordinated and the Education
Ministry did not think that it had any
obligation to co-operate with the In-
dustry Ministry and the matter was
shelved with the result that one
valuable year has been lost. Here at
the Centre you find individual Minis-
ters of experience complaining pri-
vately, that there is no co-ordination
among Ministries, but I would like to
know what efforts they have made to
raise this question at the Cabinet
level to see that there is proper co-
ordination. They can change their
methods if they want to.

I have only to say one word more
and that relates to another matter—
the way various reports are present-
ed. This happens a couple of weeks
after the Budget is given. The time
is not enough to make use of them
during the discussion on the Budget.
Usually these reports are beautifully
vague in the way they are presented
and that is another thing about which
I should complain. Take this Educa-
tion Ministry’s report. Reference is
made to many committees and meet-
ings, and it is stated that this is being
done and that is being instituted. But
I should like to know which Member
can get up and tell me that he has
understood exactly what has been
done. Really, there is no use wasting
so much paper and money if Members
are not able to get a correct idea of
the stage 'which a particular work
has reached. If you cannot do that,
better not print them.

Secondly, various conferences ete.
are being called together here. For
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example there was the Ministers’ | interim measure. i
Conference to discuss how the

Secondary Education Commission’s
Report should be implemented. After
all, Parliament somehow is connected
with it. I should like to take the
House into confidence and say that
even when the Ministry concerned
was requested that Members of Par-
liament who are interested in the
question should be allowed to attend
as observers, nothing was done. As
a matter of fact, when various con-
ferences are called here, may be in-
dustrial conferences or any other
conferences, I think it should be the
custom to inform Members of Par-
liament so that if they are interested
they could attend them as observers.
After all there is nothing so very
secret that a Member of Parliament
who forms part and parcel of the
administration and the
of the courtry cannot be allowed to
hear. If they were allowed to attend
and hear the discussions, I think it
would have a double advantage. The
discussion also would be of a differ-
ent nature—I think I will put it that
way, also Members of Parliament in
one single hour would get informa-
tion as to what is happening in the
whole country which they would not
get otherwise without wading through
various reports.

Finally, I would Ilike to make
mention of one thing. I think I have
said enough about education and I
hope the Government, the Ministry,
has understood my point, that in view
of the conditions in the country, in
view of what we are struggling for,
every pie of the country that is spent
has to be turned to good account, if
there is not to be any waste. Uni-
versal education has to be given im-
mediately, and for that reason, if
necessary, the Constitution should be
changed to the extent of the Centre
hdaving the power to give directives
to the whole country in the interest
of the unity of the country, especially
because of the impending linguistic
formation of the States—a subject
that is being talked of all over and
also because the results will be more

Government |

Now, one more thing about the
Commerce and Industry Ministry and
1 will have finished and that also 1
will say in two minutes. I have
written several letters to the Com-
merce Minister pointing out certain
cases about leakage in the import
policy of the Government. We spend
so much money on the appointment
of the Tariff Commission and main-
taining tariff boards and we declare
a tariff policy by which we give pro-
tection to our industries but we do
not care tp see whether the intention
of the Government that protection be
given to such industries is carried
out or not. Instances are a million,
but I will not mention those cases
specifically which have come to my
notice because I am hoping that the
Commerce and Industry Minister will
still give a satisfactory reply to my
letter—the letter is due fora reply for
the last four months. So, I will not
mention them now otherwise I will
certainly come up before the House
and put that in the form of a ques-
tion if T do not get a satisfactory
reply. If a certain amount of quota
of a certain product was only allowed
to be imported, say 10 per cent. of a
particular article, in order to give
protection to a certain industry,
nothing has been done nor has Gov-
ernment noticed that 110 per cent—
90 per cent. is the home production—
has been imported into this country
within a period of six months. What
is the use of a tariff policy and the
Tariff Board if such things are allow-
ed to happen? We must see to these
loopholes and see that whoever is res-
ponsible for these is not allowed to
sabotage our policy and ruin home
industry. The Planning Commission

wanted to invite small-scale indus-
trialists and small capitalists who
were fighting shy of starting small

industries; they wanted to start the
industries and then hand them over
to the capitalists but now we find
that small-scale industries which are
already in the field are being allowed
to die out within a period of six
months and the small capitalists who
have a capital of Rs. 15 to Rs. 20 lakhs
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cannot hold out against foreign com-
petition for a period of more than one
or two years because they have to
pay high salaries for technical people
and they have to either send away
these trained people or begin again
from scratch and the result usually
is that they have to go out of the field.
Here again, would be a case of a gap
between performance and promise;
promise is to invite small-scale indus-
trialists to come forward and to build
up small industries and the perform-
ance is not even attending to those
already in existence and driving them
to a position in which they would go
out of the business field.

Thank you, Sir.

Surr J. S. BISHT: Mr. Vice-Chair-
man, before I begin my speech, may
I invite the attention of the Ministry
of Law in regard to the appropriation
demand under the Ministry of Law,
“Administration of Justice Rs. 13
lakhs”? In this connection, I wish
to draw the attention of the Minister
of Law to the accumulation of arrears
in all the High Courts of India. In
fact, it has become very notorious in
any High Court that if you file -an

appeal today, there is clearly mo
chance of the appeal being taken up
within three or four years. An

eminent Judge of the Supreme Court
who retired recently, Mr. Chandra-
sekhara Ayyar, has recently written
that there is a provision in the Indian
Constitution which enables the Gov-
ernment of India to requisition the
services of the High Court Judges
who have recently retired and ask
them to carry on the work. I, there-
fore, suggest that this accumulation
of arrears will never be cleared until
and unless the Government of India
requisitions the services of these
retired High Court Judges and
appoints them for a period of at least
two years in all the High Courts of
India so that all the arrears are
cleared away. It is almost a truism
that justice delayed is justice denied;
people have to pay heavy court fees
in going to the High Courts; they
have to pay heavy fees for printing
these books and they have to pay
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heavily for engaging counsel and then
they have fo wait for years and years
before the case is taken up.

Surt H. P. SAKSENA: Why not
prevent the accumulation of arrears?

Surr J. S. BISHT: It cannot be pre~
vented. How can you prevent it?
You have got the Constitution and
for every grievance there must be a
remedy in the Courts, otherwise
people will take to violence and they
will start fighting. If you do not
have the disputes settled in a court
of law then the only recourse will be
that they will fight amongst them-
selves. The civil cases are accumu-
lating because of the growing indus~
trialisation and of the growing acti-~
vities in the economy of our country,
and this will naturally increase the
volume of civil litigation. When that
increases, the volume of the appeals
will also increase and the remedy is
to have adequate arrangements in
order that these arrears are cleared.
These arrears are indeed very great
in the High Courts and I, therefore,
humbly suggest to the Ministry of
Law that sufficient number of High
Court Judges should be re-employed
under the provisions of the Indian
Constitution for two or three years
until all the arrears are cleared up,
and after two years the civil courts
may start off with a clean slate.

Surr H. C. MATHUR (Rajasthan):
But is it for the Law Minister to do
that? Can he do that? He cannot
under the Constitution.

Surr J. S. BISHT:
making a suggestion.

I am merely

Now, I invite the attention of the
Government to Vote Nos. 99 and 100
in this Appropriation Bill—Central
Road Fund Rs. 4,62,52,000 and Com-
munications (including National High
Ways) Rs. 4,88,85,000. Now, there is
a conference of road engineers held
annually in this country and their
complaint is that all the money col-
lected by the Central Government in
the form of taxes or excise duties on
petrol, mobiloil or on the import of
motor cars or motor car parts,



3689 Appropriation (No. 2)

[Shri J. S. Bisht.]
whether by the Central Government
or by the State Governmentis, amounts
to a very considerable sum and that
money, they contend—and I think
rightly contend—should be diverted
for the expansion of road communica-
tions in ‘this country. Now, if the
expansion of rail communication can
be taken up as quickly as possible it
would solve the problems of bottle~
necks in the transport service but we
know that railway expansion is very
expensive and, therefore, roads are
very necessary. In fact, we have not

got sufficient number of roads as
compared to any other advanced
country like Germany or England.

Therefore, I submit, that these duties
that are collected in the form of
excise duty or import duty or as sales
tax on all the motor vehicles etc,,
should be diverted for the construc-
tion of roads.

Then comes the question of national
highways. There are certain roads
declared as national highways but I
wish to invite the attention of the
House to the fact that the whole of
the Himalayan region is without any
national highway. That is a point
which I have been pressing for the
last three years that there is not a
single road, mnot a single national
highway that connects the Himalayas
from Kumaon to Kashmir. If any
tourist wants to go and see Srinagar
today, Simla tomorrow and Naini Tal
or Ranikhet the day after, all the
time in the summer he must come
down to the plains in the sweltering
heat of 112 or 116 degrees before he
can go back again to the hills; there
is no road that links Garhwal with
Naini Tal or Mussoorie, or Mussoorie
with Simla, or Simla with Srinagar
or Jammu at all. Therefore, I sub-
mit—you cannot build railways there
—and I think it is right and a claim
of the Himalayan region people that
at least in the second Five Year Plan
a national highway should be pro-
vided so as to link up all these
Himalayan districts by internal road
communication. I find that Vote No.
138 provides Rs. 6,62,16,000 for New
Delhi Capital Outlay. Now, there is
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a State Government here and the
Central Government, from out of the
money collected from ihe tax payers
of India, is spending this sum of
Rs. 6,62,16,000 in one single year and
I do not see any reason why a very
small amount of a crore or two crores
should not be provided for building
this national highway to serve the
needs of the Himalayan region.

Now, I should like to say one point
—it has become rather hackneyed but
it is very important. In the whole
of the Appropriation Bill and the
Budget the central feature is deficit
financing. We have been supplied
with the final report of the National
Income Committee and from page 23
of this Report we find the schedule
of the working class force. Out of
a total of about 35 crores of our popu-
lation, there are 14,32,00,000 which
constitutes the working force and out
of this, I have calculated, roughly
speaking about two and a half crores
to three crores constitute what are
called the fixed income for the middle
class and the lower income groups.
It is this class which is likely to be
very adversely affected if this deficit
financing gets out of control. Now,
the history of it is in the national
plan, the Five Year Plan wherein it
is said, “At the present stage deficit
financing is visualised to the extent
of Rs. 290 crores only—a figure which
represents the estimated releases from
India’s sterling balances over the five
year period.” And they go on say-
ing, “Their release means the inflow
of goods and services from abroad
worth Rs. 290 crores without any
corresponding outgoings. In  other
words the country will be drawing
upon its past savings and obtaining
thereby an immediate net addition to
the goods and services available.
These additional goods and services
will neutralise to some extent—
though not completely—the inflation-
ary effects of Rs. 290 crores of
‘created” money injected into the
system.”

Now that was the opinion of the
Planning Commission when they pub-
lished this report sometime in 1952.
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Now, last year when the hon. the
Finance Minister was making a speech
here, Mr B C. Ghose—that 1s you
Mr. Vice-Chairman—put a question
to him and 1t 1s this. “May I ask a
question” Could the Finance Minister
tell us whether, projecting his view
mn the next two years also, this
Ri. 290 ciores would be the limit of
deficit tinancing?” The answer was
given by the hon the Finance
Minister, Mr C. D. Deshmukh and 1t
was this. “I still hope so, because
some of this money that I am putting
out ought to come back 1n the way
of tax and other revenues.’ This was
the reuly given by him n this House
on the 5th March 1953, that 15 a year
before this date. This year, however,
the deficit financing 1s estimated to
be Rs. 250 crores and m his speech
this year bcfore the Council of States
Mr. Deshmukh said. “Of the Rs. 250
crores deficit Anancing envisaged for
the next year, about Rs 100 crores
might be in the nature of corrective
to deflation or in other words 1t would
go to finance production, and Rs. 75
crores might be obtained by import
surplus or a balance of payments
deficit The 1nflationary potential
migat thus be of the order of Rs. 75
crores” That was quite good of
course, and that was quite correct
But then we have before us “Econo-
mic Development with Stability” a
Report presented to the Government
of India by a Mission of experts of
the International Monetary Fund.
Now, these experts themselves gave
the advice to the Government and
they said- “It is not possible to say
precisely how much deficit financing
can be undertaken without risking
inflation. As a minimum, it would be
as much as the drawing down of
sterling reserves. Beyond that, an un-
certain fraction. perhaps about one
half of the net increase in the money
supply could be used for deficit finan-
cing without serious risk of inflation.
This proportion 1s high because a large
part of the money supply of India
consists of bank notes, so that the
expansibility of bank credit on the
basis of additional reserves is limit-

ed Even if deficit financing could be
10 CSD.
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safely undeitaken to an amount equal
to the drawing down of the sterling
reserves plus some fraction of tae net
mcrease 1n the money supply, 1t
would not follow that this 1s a desir-
able policy.”

Now after that, the hon. the Finance
Minister, m the House of the People,
on the 22nd of March 1954 said: As.
agamst Rs 521 crores which was at
one time the expectation of external
assistance, we shall have received
Rs. 231 crores by the end of the Plan
period. That leaves a difference of
Rs 290 crores. Tnat Rs. 290 crores,
added to the 310 crores, (shortfall in
domestic resources) is Rs. 600 crores,
and Rs 600 crores is the measure of
our mncreased difficulty, so to speak,
in 1mplementing this Plan. There-
fore as a result of that, whereas
under the original Plan we thought
that we ought to be able to do with
deficit financing to the extent of
Rs. 290 crores, we shall now have
recourse to deficit financing to the
extent of Rs. 890 crores for the whole
of the Plan period. And that means
that for 1955-56, other things remam-
ing equal, we shall have to have
deficit finance of the order of Rs 395
crores. That 1s a tremendous task
It means tnat you will have to create
money almost to the extent of the
size of our revenue budget

t

1l epMm

And the next day, he realized the
tremendousness of the task and he
said 1n that House, “I wish to pomt
out that I do not regard it as a cure-
all”—this deficit financing—“It has to
be administered as a medicine and
not to be taken as food. When I said
that deficit finances in the next two
years may be of the order of Rs. 600
crores it merelv means an arithmetic
exercise and 1t 1s not a statement of
policy.” That is very satisfactory.

Then we have also heen supplied
with a chait, by tbe Finance Ministry
I believe, which also places deficit
financing in the region of 809 to 900
crores.
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[Shri J. S. Bisht.]

Now we know that Shri Deshmuka
is one of the ablest Chancellors of
Exchequer whose integrity and whose
desire to safeguard the interests of
the middle-class and of all classes in
general is very well known to us and
we know that he will do it. But the
point is this. This deficit financing
itself seems to require planning in
order to cover up all these Plans. If
it were merely a question of the First
Five Year Plan we might even take
the risk of a little inflation but then
‘there is in the making a Second Five
Year Plan. In this connection I
would quote again from “Economic
‘Development with Stability” the Re-
port presented by a Mission of the
International Monetary Fund. “In
the long run, the resources for deve-
lopment—and development is a long
run problem—must come from taxes
or savings out of the current income
.of the people, or they must come from
resources provided from abroad, The
problem of inadequate resources must
‘be faced and met. It cannot be hid-
den by the excessive creation of cre-
dit reinforced by controls to avoid
.an obvious and active inflation.”

Now the point is this. The Gov-
ernment of India or the Planning
-Commission are preparing another
Five Year Plan. So what we would
like to know is how that Second Five
Year Plan would be covered by these
resources because even to reach the
target that is laid down by the pre-
sent Five Year Plan we will have to
go to the full extent of 600 crores of
additional deficit financing or about
Rs. 390 crores in the next year as
against Rs. 250 crores thls year. Even
if we take that this would be the
actual position and we come out un-
scathed from it, how are we going to
finance the next Five Year Plan. As
far as I can see, you must either
-enforce some sort of compulsory sav-
:ings on the people because the real
Tesources are those derived from the
savings of the people for which they
may even have to make some sacri-
fices by effecting economies in their
current consumption thereby releas-
ing funds for investment. So you
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must devise some scheme for compul-
sory savings both in the public sector
as well as in the private sector or you
must combine it with some external
aid whether it is from the Common-
wealth countries or other countries,
as tie Finance Minister has said, or,
in the alternative, the Second Five
Year Plan should be so framed that
it will not mean any further deficit
financing. Here, I shall only end by
giving the judgment of these experts
of the International Monetary Fund.
“To protect the present standard of
living of the lower income groups, it
is necessary to avoid inflation. Any
considerable rise in prices will in-
evitably make it difficult for large
numbers of people to maintain their
present consumption of essential
goods. Furthermore, inflation will
result in an inequitable shift in
incomes, with windfall profits to
entrepreneurs and arbitrary losses to
those who cannot defend their shrink-
ing real incomes.” We have 2} crores
of people with fixed income and they
together with their dependants con-
stitute nearly 7 to 8 crores of people
which is nearly 20 to 22 per cent. of
the population of India.

And I would enter this
with the Finance Ministry
at least every attempt should
be made, whatever the cost, in
cutting down  the target for the
Five Year Plan in order to avoid any
sort of inflation that will be the last
straw on the camel’s back, and we
know that the suffering will be very
very acute.

plea
that

Now, there is only one more point
to which I wish to invite the atten-
tion of the Finance Minister and that
is with regard to the sales tax. The
various States in India are imposing
sales tax in various degrees, some-
times multiple sales tax, with the
result that the trade and commerce of
the country is greatly handicapped. I
would, therefore, submit that some
sort of uniformity should be attempt-
ed whether it is by way of advice to
the States or by inducing them to
some sort of central legislation.
Central legislation would be the solu-
tion with the administration left to
the States. It would avoid all sorts
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©of anomalies and anachronisms and
other complications. ‘
Coming to another point, while the '
Taxation Enquiry Committee is on, I
think it is very important o bring it |
to the notice of the Finance Ministry
that these local bodies, like munici-
palities, notified areas, cantonment
boards etc., also impose what are
called octroi duties or toll taxes. Now
we have got one country with one
citizenship and we should be free to
move about anywhere without being
asked to halt at every toll bar and
to pay terminal tax, or goods tax or
some other tax. It should be possi-
ble for the Government at the Centre, |
or for that matter for the State Gov-

ernments, to so arrange this tax that \

if tiey want to impose a tax, it can
be collected centrally and then dis-
tributed to those local bodies that will
be adversely affected by the abolition
of these tolls and octroi duties.

The last point which I wish to
bring to the notice of the Finance
Minister is this, The Government of
India in this Budget has provided
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about Rs. 3 crores for local bodies
and the Finance Minister was pleased
to say that it would be granted to
municipalities and other institutions
for the improvement of drinking
water, sanitation and so on. I should
like to know how much of that money
has been granted by the Central
‘Government so far. My own per-
sonal experience is rather very dis-
appointing. I approached the Plan-
ning Commission last year. In fact
I addressed a letter to the Finance
Minister himself asking for a petty
sum of Rs. 1} lakhs for improving
the water supply of Naini Tal, a hill
station and the summer capital of
Uttar Pradesh. The scheme had been
vetted by thie engineers of the Uttar
Pradesh Government and it had been
passed by the Public Health authori-
ties of the State Government. It had
also received the administrative sanc-
tion of the Uttar Pradesh Govern-
ment. All that was required was
that the scheme which had been well
worked out by the Public Health
Engineering Department of the State
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should get the sanction of the Centre
and I thought it would get a prompt
sanction from the Central Govern-
ment. But it is now nearly 12 months
and 1 have heard nothing about. I
do not know how much amount has
been spent from this provision but
looking at the rate at which the
sanction is delayed, I think those
Rs. 3 crores will lapse because there
is only one more year left. I would,
therefore, request the hon. the Deputy
Finance Minister to look into this
particular case and sanction this little
amount out of those Rs. 3 crores for
the improvement of water-supply in
Naini Tal.

Surt RAJENDRA PRATAP SINHA
(Bihar): Mr. Vice-Chairman, we
have mnow stepped into the fourth
year of the Plan after having com-
pleted the first three years. The year
1953-54 was different from any of the
years since independence. The age
of shortage has given place to some
abundance. The Government have
better stocks of food than they had
in any of the previous years. The
industrial production was also at its
peak and many of the industries
recorded target productions. There
were commodities which were in sur-
plus, and the commodity market was
easy. The protagonists of the Plan
will say that the Plan is on its way to
success and it has achieved the pur-
pose of relieving distress and want
in the country. My answer to them
is this, that merely production can-
not be the standard for judging the
economic efficiency or the economic
prosperity of the country. The
standard should be employment. We
have to see whether in three years
time there has been an increase in
employment, whether the Plan is pro-
viding employment as was anticipat-
ed in the Plan or whether it has
failed to do so. I shall give certain
figures. The figures given for em-
ployment in the Plan were—Agricul-
ture 23 lakhs; Cottage Industries 20
lakhs; Industries 4 lakhs; Irrigation
and Power 2,50,000; Roads 2 lakhs;
Building and Construction 1 lakh;
Minerals 4,000, making a total of
52,54,000 in five years time. It is
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[Shr: Rajendra Pratap Sinha.]
obvious that mnow we are in the
middle of the Plan, but employment
to this extent has not been generated.
There was a discussion in the other
House on the question of unemploy-
ment occasioned by the Resolution of
Mr. Gopalan and the hon. the Finance
Minister mmtroduced an amendment
to the Resolution calling forth a
change 1n the Five Year Plan in order
to Increase the prospects of employ-
ment. Therefore, I maintain that
even the Government has accepted
the position that the Plan has failed
10 generate employment which it was
expected to do. The failure of the

[ COUNCIL ]

Bill, 1954 3698

original Plan to create employment is
now not left in any doubt.

Tue VICE-CHAIRMAN (SHrr B. C.
GHose): Mr. Sinha, will you take
more time?

Surt RAJENDRA PRATAP SINHA:
Yes, Sir.

Tee VICE-CHAIRMAN (SHrr B. C.
GHose): The House stands adjourned
till 8-15 A.m tornorrow.

The Council then adjourned
till a quarter past eight of the
clock on Thursday, the 22nd
April 1954,



